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/// IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; AP
HYDERABAD BENCH AT HYDERABAD-500004.

0.A.,N0, Y222 _OF 1997.

|
o Application filed under Section 19 of the Centrsl Administrative |
Pribunals Act,1985. I
|

‘O-
BETWEEN:

L.S.SARMA, son of late R.D,Iakshminarayana Iyer,
aged 42 yeers R/0 Hyderabad, OccupationsAccountant
Office of the Sr.Supdt.of P.Os, Hyderabad City Divhe 2 This o

and 2 others. e dﬂrﬁﬁaﬁiyﬁ B |
AND -SRI\

1.Union of India:Rep.by: o8] necaves %%\
The Chief Postmaster-General, Andhre Pradesh Cirffle,!l] . i "*@\
Hyderabed. and 3 others. coo RESPONDENTS
> oq. %

INDEX TO MATERIAL PAPERS PILED WITH ORIGINAL AP?\:C@&§§% ~5 df;

_ ' N\, e ﬂf‘q*o /4

~31T Brief particalars of doocuments “TITod Merked ONNGOrb Nmber:
ANREXCURE

R-oq -aqn Coungel r"App]_i M

No. with Original Application. |[FFos—"To %
N 1.  ORIGINAL APPLICATION . . 1T
N 24 1r.No.B1/2/Acct/Dlga/97 dt.11-8-97 I .o 18
4;2 of Sr.Supdt.of P.0s,Hyd.City Divm.
A -3, Lr.No.B2/TBOP/BCR/Dlgs. dt.4-8-97 II .o 19
. of Sr.Supdt.of P.0Os, Secunderabad Dn.
b 4.  Ir.No.B2/TBOP/BCR/Dlgs. dt.27-8-97 III .. 20
; of Sr.Supdt.of Pogtoffices,Sec'bad Dn.
| Se No.6-26/T3~SPB,II.dated 30-9-976 IV 21 45
1 of DG P&T ND -1976 Recruitment Rules.
I] 6. ND.9-1 2/58"'SPBQIItd.t.18-12'59 V . 46
| of DG Posts, New Delhi., .
i Ts Iz §0+9~-10/68-SPB. IT.dt.12-3=1970 VI s 41
/ of DG P&T ND.
_ 8e Ir.No.9-8/72-SPB.II.dt. T-1-1974 VI .o 48
of DG P&T New Delhi. |
9. I No+31-26/83-PB,1.dt.17-12-83 viziz 49 63 1
of DG Posts, New Delhi. ;
:‘ 10,  Ir.No.9-3/94-SPB.II.dt. 8-6-94 IX . 64 |
o £ of DG Postas, New Delhi. . l
1. Tr.N0.9~3/94-SPB.IT.dt. 13-2-95 X 65 67 -l
of DG Posts, New Delhi. )
12. Ir.N0.22-5/95-PE.I. dt. 8-2-96 X1 68 69 i
of D& Posts, New Delhi. ;
13, Repregentation dt.29~8-96 of_L.S.Sarma.XII .o 70
14. do ( ) 6-12-96 do  XIII 71 2)
Q/ 1 5 . do 20-1 "97 do XTIV .0 73 %
~ \éﬂ 16, do 30-5-96 Smt,Rajini Nata pa' .o T4
\ rajen. |
E\y Fw 17, do 09-09-1996 do XV .e 75
%f 18. do 06-12-96 do XVII 7% 17
19. do 08-01-97 do XVIiIX 18 80
20. dG 20"'1-97 dO XIX P 81 l
21. do 15-5-96 ofV.K,Ravichander X .o 82 |
22, do 6-8-97 do peat 83 85 |;
23, Judgement dt.24-2-95 in OA.45/91 b ' ?
sy, CE CAT (EB) New Dalid, 791 by XX 86 931
. emo No.B3/TBOP/PAs/III.dt.29-11- i
25. do B3/RT/95/III.dt. 2-5~95§%4NDL§KX§§§V 95 gg |
26, Qo BaSt/RV/bostarsIx atid-1-96 o xkV || o2 97 |
Hderabad, of CPMG DELHI. t |
;
)
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ABAD~500004,

0.A.,No. \222—0p 1997,

BETWEEN:

L.S.SARMA, son of late R.D.Lekshminarsysna Iyer,
aged 42 years, R/0 Hyderabad:0ccupation:Accountant,
Office of the Sr.Supdt.of P.0s,Hyd.City Diva.,
and 2 others.

AND

1.Union of Indla:Rep.by:
The Chief Postmaster-Genersl,Andhra Pradesh Circle,
Hyderabad and 3 others.

L

CHRONOLOGY OF EVENTS

aned ey dr 8D, 18 9)

Fe
MINIs% AT RREORTE Aedbunienn e

R

i
:-? ;.RT/] W ok i ’ ‘
A i

Iw éiv-gt;;;
cxpfﬂk@uws

romehos i
poctal (o |

PPLICANTS

SPONDENTS.

Sl.No. Date Authority Brief particulars of event\ <
1. 18-12-1959 DG P&T Clarifications reg.PO & RMS Accountants i
2. 12-3-1970 do do do i
3. 07-01=-1974 do Clarification on seniorityj|& Promotion.]F
4o 02-11-1976 do 1976~-Recruitment Rules introduced. 3
5 23-06-1978 Date of appointment of Sri.B.V.Ramanaish ag P.A. i1
6. 21-11-1981 do do Sri.V.K.Ravichand%r &8 P.A.
Te 23-11-1981 do do Smt.Rajini Natarajan as P.A.
8. 31-08-1983 do do Sri.L.S.5arma a8 B.A.
9. 1986 Yoar of pasgsing of PO & RMS Accountants Examn. ;;
by Smt.Rejini Netdrejan. 3
10. 1987 do by Sri.V.K.Revichehder.
11. 1989 do by Sri.L.S.Sarmms
12. 1990 do by Sri.B.V. Ramana%ah.
13. 08-06-1994 (Clarifications on TBOP/BCR Schemes by BG Posts.
14, 03-07-1994 (Promotion’ of Sri.B.V:.Remanaish under TBOP
15. 29-11-1994 Promotion of posting of Sri.B.V.Ra??naiah ag LSGii
16. 13-02-1995 DG Posts Clarification on TBOP/BCR Schemes.
17. 24-02-1995  Judgement of C.A.T(PB) New Delni inl 0a 45/91. |I..
18. 02-05-1995 PTomotion-and posting order of SriiB.V.RamanaiaRdt
19. 09-01-1996 Promotion and poting orders of Sri%?ed Singh. 1
20, 08-02-1996 DG Posts Clarification on TBOP/BC?‘Sehemea. 3
21, 30-5-96 Representation of Smt.Rajini Natarajan. 5
22, 15-06-1996 do of V.K.Ravichander. | J§§
23. 09-09-1996 do of Smt.Rejini Natarajan. ;g
24. 06-12-1996 do of L.S.Serma L
85, 08-01-1997 do of Smt.Rajini Natara%an. ig¥
26. 20~01~1997 do of do & L.S.Sarma. i
27. 04-08-1997 SSP04 SD Rejection of cleim of Smt.Rajini- i5
Netarejan.
28. 11-08-~1997 SSPOs,HDC do Sri.L.S.SFrma.
29. 27-08-1997 SSP SD do V.K.Ravichander.
1
~Xe”
Hyderabad~4, Counsel | Applicant.

10-09-1997.,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD-500004.

O.A.,N0._129 2 OF 1997.

Application filed under Section 19 of the Centrsl Adminsiirative

Tribunsls Act, 1985.
. -0=
BETWEEN:

1eLeS.5arma son of late R.D.Lekshminarayasna Iyer,
aged 42 years, R/0 Hyderabsd, presently

employed as Accountant, Office of the
Senior Supdt.of Postoffices,Hyderabad City Divm.,
Hyderabad~500 001,A,.P.

2.Rajini Nataraejan (Smt.) W/0 A.P.Naterajan,
aged 35 years, R/0 Hyderabad, pressntly emp%oyed as
Accountant, Secunderabad HO (on deputation t
P.L.I Section, Office of the Chief PostmastéL—General,

|
Andhra Pradesh Circle,Hyderabad.500 001), and

3.V.K.Ravichander son of V.S.Krishna Murthy,
aged 36 years, presently employed as
Accountant, Secundersbad H,0,500 003 .

see APPLICANTS.

AND
1.Union of India : Rep.by:
The Chief Postmaster-General,
Andhra Pradesh Circle,Hyderabad-500 001,

2.The Director of Poatal Services,
Hyderabad City Region, Office of the
Chief Posjmaster-General,A.P.Circle,
Hyderabad.500 001,

3.The Senior Supdt.of Postoffices,
Hyderabad City Divisidn, Hyderabad.500 001; and

4.The Senior Supdt.of Postoffices,
Secunderabad Divn. Secunderabad.500 016,

ese RESPONDENTS.

: DETAILS OF APPLICATION :

1. PARTICULARS OF APPLICANTS : The particulers ©f the h
Applicanf are as mentioned in the cause title abéve. The addﬂ?
of the applicants for the purpose of service of summons,notiﬁe

&(zzéggku?rmngn;
r [
No.0f correctionss: Vr1L— APPLICANT.

Attestor . ﬂgégh
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proceases etc. is as that of their counsel

Y.APPALA RAJU,
Advocate,

H.No. 283, Indraprastha Townghip Phase.Il.,

Vusnyenger, Saidabad, Hyderabad.500 059. A.E. ;u

2 . PARTICULARS OF RESPONDENTS :

The pesticulars of respondent!

and their sddresses for the purpose of gervice of ?ummons,
notices etc., are as that mentioned in the cause title above. ﬂ

3.0RDERS AGAINST WHICH THIS APPLICATION IS MADE :

(a) Order number and
date.

(b) Issued by

(c) Subjedt in brief :

Irregular promotion
of juniors
to Lower Selection
Grade ignoring the
geniority of the
Applicants.

4 ,JURISDICTION OF THE TRIBUNAL :

t (1) Lr.No.B1/2/Acct/Dlga/9T. dt. 11-8-97&

of Sr.Supdt.of P. Os,g?d .City Divn
(ANNEXURE, ") Page.
, (i1) lr.No.B2/TBOP/BGR/Dlgs.dt 4-8-97

of Sr.Supdt.of Postofflces,
Secunderabad Divéion.
(ANNEXURE. 1\ Page T )

(iii)Lr. No.B2/TBOP/BCR/Dlgs.dt 27-8- 97
of Sr.Supdt.of Postofflces,
Secunderabad Division

|

(ANNEXURE. W Pege; 2.0) ]
—

The erstwhile juniors to| the
Applicents have been prapoted to .
Tower Selection Grade Adcountants
grade under TBOP Scheme ignoring
the seniority of aepplicents in the
PO and RMS Accountants cddre owing
to anomalies in ths scheme and also
in the Rules of recruitment.

i iq

The appllagnts aeclare that

the subject matter of the orders and against "ahid they eeek
redressel is within the jurisdiction of this Hon|ble Tribunal

under the prowvigions

Adminigtrative Pribunels Act,1985.

5.,LIMITATION : The applicents also further de&laﬁa that the |

Application madse is within the period of llmitat on preg- ;%
oribed in Section 21(1) of the Central Adminlstrhtlve Tr:x.bu.na!,a-

Act,1985 as they are aggrieved by the orders ||passed by

of Section 14 (1) of the Cemtral ,

the reapondents during the month of August, 1997 as mentioneq

in pera 3 above.

No.of corrections: ™t~ DEPONENT. r

Attestor : PV

{ T

|
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6., FACTS OF THE CASE

I
6ale The Applicants humbly submit that they are intially
recruited and appointed as Postal Assistipts in tq scale

o
ofik%i]5/1660 in the respondent's offices %s ghown
i

of pay

below:

of the official  Date of Unit infwhich

Sl.No. HName
appointment ap901nt3d.

31-08-1983 Postal}isst. 1

1 L.5.5arma
Hyd.City Divn. |
2, Rejini Natarajan(sSmt)  23-11-1981 PostalJésst. ;
Secund?rabad Divn. H
3. V.K.Ravichander 21-11-1981 PogtalllAsst, h
{

Secuqurabad Divn.“
; i

i
While working in the said posts on regu}ar basis,

the applicants have qualified in the Post Office!and Railway ,"

Meil Service {( PO and RMS for short ) Accountantg Examinatio#

I

durlng the years mnoted againat each &s shown bGlOW° 1

i

g1, DName of pificial Tear of paessing Date;f}om which ‘5
. working as PO and {
No. RMSJhccountant. iE
. '

W K

1. L.S.Sarma 1989 29#-9--1993 ]
1986 7-12- 1986 |’

2., Rajini Natarsjan(Smt.)
3. V.K.Ravichander 1987 0?%03-1988. iE
1.
The applicants mre continuing to work as PO and W;

RMS Accountagﬁf on regular basis from the dates noted B
! il

agalnst each , above. 4 i
. 1 I
6.2, The posts of PO and RMS Accountants areiposts carryiﬁg

duties and regponsibilities relatively higheri as comparedu?

to ordinary Postal Assistants in the scale of;Rs.975/1660.hf
f

]

They are selected through a gpecial Deptl. quallfying eXamn.|
held thwough-out the country by the Dept.of Pests. Only tq
qualified in the said examn. are ordinarily p?stad againat
posts of PO and RMS Accountants. Thoge posted’on regular bn:

get a fixed rate of Special Pay which is granted in lieu 0
, :

higher pay gcale. _ :
i \
DEPCONENT. |

¥o.of coorections: WNE—

Attestor : ?ffi»”
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:k6.3. The officials working as PO and RMS Accountanis with
épecial pay congtitute a distinct category of officilals and
they are eligible for promotion to the next higher cadre of
Lower Selection Grade (ISG dor short) Accountants in the scale

of pay of Rs.,1400/2300 on c-ompletion of 10 years of|iservice,.

Their promotions are governed by the statutory recruitment
e frovRo i;
rules promulgated undeg$Article 309 of the Constitugion of
) G
India (Published in the Gazette of India at Pp.2883 to 2897

on 2-11-1976 ) which was communicated by the DG Postali& Tels.

—
+6/26/73-SPB.II. -9 ‘ . _ . f
under No.6/26/73-SPB.IIL. dated 30 9*!E'(ANNEXURE‘}§L, Page 2.\ tol

These Recruitment Rules are called " Posts and Telegraphs
(Selection Grade Posts) Recruitment Rules, 1976 and ha&e:come
into force on the date of their publication in the official
gazétte i.e., on 2-11-1976, These recruitment rules still
continue to be inforce as they have neither been amenbeﬁ,
or superseded or replaced by another set of Recruitmtnt Rules
till date.

6ede Under the said recruitment rules and as per the Schedule

attached to these recruitment rules, the method of recruitment
prescribed for promotion to the posts of ' Lower Selection Grade!

Accountants which is agein a distinct and separate ||cadre as

distinguishablé from the one for General Line Siectioq Grades,
the conditions to be fulfilled are set out against serial 15
which appears at pages 18 and 19 of the Schedule attc Qd to
1976 Recruitment Rules. (ANNEXURE. SEE_ Page 2V  to V\Sr, )

Phe method of selection prescribed is:

By promotion s

(i) 63 and 2/3 %

on the bagis of Seniority cum
fitness, and

(ii) 33 and 1/3 % by selection,

-

Eligibility s Clerks in Postoffices (now redesignated

ag Pogtal Aggistantg) with 10 ﬁears of

regular service in the grade who have

paased the PO &,Ey Ac

No.of correctiongs & DEPONENT.

Yos-

Attestor s b




post offices, one need not have passed the PO and

:t 5

{d

The gelection is done through & Depil. Promotion Cor

congtituted at the circle level and there iz no

ﬂittee

irect

recruitment to this cadre. It would thus be clear tha? two

vital conditions need to be fulfilled for considerihg.—gn.)

official for promotion to ISG Accountents Cedre Viz

(a) He/She should have put in a regular service

!
!

as Postal Assigtant gend ;
{

10 years
(b) Should have also qualified in the PO and RMS

Accountants Examn.

Those who passed the PO and RMS Accountants Examn. w

eligible to be conzidersd for promotion to the Posts
LSG Accountants and thus this was an exclusive pro

channel open to PO and RMS Accountants.

For those who did not qualify in the PO and
ants Exemn., & separate channel of promotion to Lo&
Grade in Post Offices i1in the scale of Rs.1400/2300
provided ( Item 1Q>pages 14 and 15 of the Schedule a
to 1976 Recruitment Rules (Annexure gﬁj_ Page 3~\
In otherwords, the promotional channels available to
category of officials i.e., PO and RMS Aciz?ntants

ordinary Postal Assistants constituted , separate

and hence not interchangeeble. The distinguishsble

]

‘of

ere only
of

motional

has bheen
ttached

each
and other
ones

difference

between iwo channels being that in the case of pro&

otion to

‘ |
1.5¢ Accountants in the gcale of Rs.1400/2300 one should have

necessarily qualified in the PO and RMS Accountants

Bxemn.,

besides fulfilling other conditions whereas ~ in the case of

promotion ®o ordinary' Lower Selection Grade postq
[

For each group , & distinet number of posts in the

grade (i.e., LSG ) have besen ear-marked.

geniority and

6.5. The issues relating to the

in the
Exemn.

higher

method of

promotion in respect of PO and RMS Accountants havé baen

repeétedly clarified . by the D.G., Postg , New De]ai from
n/@ziemyiu
DEPONENT.

No.of corrections:
Attestor :

i

RWMS Eccount

er Selection

to \J\g/)
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(=)
.

time to time.

(a) As per the instructions conteined in DG P&T Letter

No.9/12/58-3PB.II. dated 18-12—1959 (ANNEXURE N pL
.'_,______...

appointments to the posts of PO & RMS Accountants are

made from amongst such officials as have pagged the }
RMS Accountants Examn. according to their seniority ir
Divisional Gradation List.When an officisl has been aL

in & regular vacancy of & P.0 and RMS Accountant or

Al

ge Ub )
to be

0 and

1 the
pointed
Asst.

PO & RMS Accountant he will not be displaced subgequently by

a senior official, who may qualify in the examn.held Hubse-
]

quently.In such cases , the senior official will havej

for the occurenceof & clear vacancy.

to wait

(b) For promotion to Lower Selection Grade Accountants which

is constituted as a separate cadre as per 1976 recrultment Rules,

thoge who heve qualified in PO and RMS accountants Eﬁamn;were

alone eligible according to the year of passing the |PO and RMS
i

Accountaents Exemination. Those gqualifying in the same year will

be appointed in the order of their geniority in the Clerical

cadre, This decision has algo been further confirmed i

No.9-10/68-SPB IT dated 12-3-1970 by the DG Posts and
(ANNEXURE. '\:\ Page \/)"h.

n. letter

Tels.

(¢) The Director-General, Posts end Tels.New Delhi %n his
lotter No.9-8/72-SPB.II. dated 7-01-1974 (ANNEXURE. j},\, Page W¥')

further clerified the position redating to the genior
70 and RMS Accountants for the purpose of promotion

poats of ISG Accountants as follows:
n 2, The senlority list for the purposes of promoti

t

ity of

o the

lon to the

posts of ILSG Accounatnts is to be prepared on the ﬂasia of

the year of pessing the PO & RMS Accountants'Exemn.
4

, the

1nter-se-seniority of those passing in the same year being

fized according to the seniority in the clerical gra

has been represented that in some circles the senio

officiala do not become eligible for being con31der
|
| g kel

~ - DEPONENT.
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the posts of ILSG Accoundants because they have notiput in the

requisite ten (10) years of service in the clerical cadre so

as to become eligible for being considered for ISG|/Accounztants

posts, though officisls junior to them in the gradeg of PO & RMS!

Accountants' are considered for the post in L3G just'beasusa }
they have put in the requisite years of service in the clerical!
Grade. The intention of fixing the seniority is neveﬁ thht

a senior qualified person should be left out of ccnsideration

|

just because he has not put in the requisite years)of service

in the clerical grade.If the senior is left out only on that

account and a junior is to be considered because helhaa the

necessary service, the question of relaxing the proyisions of. &
recruitment rules so a2 th make the senior also eligible for |
being considered notwithstanding the gervice limit in the

clericel grade, has to be congidered.You are therefgre requested

|
to ensure that if caeses arige where a junior is to be congi-

dered overlooking the cleims of a senior because of
1imit, the case is to be referred to us for purpose

the necessary relaxation so that the senior is also

the aervice
of granting
brought

w1thin the zone of congideration notwithstanding the

l

fact that “
he has not put in the requisite tem years of service in the

clerical grade.". |
These rules are still in force and have noﬁ been

superseded till date.

6.6 Subgequently, a meeting of the Departmentalléduneil
under the Joint Consultative Mechinery scheme (JCM fgr short)
was held in the yeer 1983 with the members of the sa%?ice
unions and staff side to consider provisionx of adeiuate
promotional avenues of Postal Employees wherein it ias
dscided that a scheme of two time bound promotioﬁs %nlone‘s
gservice mcareer (a) on completion of 16 years of serﬁice and
(b) other after completion of 26 years of service sh%uld be
introduced, This new scheme called 'Time Bound Prom%tion

was framed and introduced in the De of ?osts

Scheme?®

No.of corrections; fe)l "
stieator ;‘hﬂL’,, L




s

SN

| b ]
l 1
. J |
with effect from 30-11-1983 vide DG Posts New Delﬁi letter \

' i |
Nos31-26/83-PE,I. dated 17-12-1983 (ANNEXURE.§G§;7Fage‘ﬂﬂ toth

w

This scheme was also made appliceble to the Postoffice end
R.M.8 Accountants cadre, vide para 21 of the scheme according
to which thej should be placed in ISG scale of payllonly on

completion of 16 years of service.

6.7 By an order issued under No.9-3/94-SPB.II. dated

8~6-1994 which is subsequent to the new scheme (?BOP)
introduced from 30-11-1983, the cadre of ISG Accouhtants/APM
A/Cs was declared as s Divisionel Cadre with effect| from

tfﬂ

8-6-94., (ANNEXURE:;LEE, Page EL%—). Clerifying thé above
Divisionalisatign sghome, tho %G_%}orﬁt% églx]-:tﬁi;@'gﬁgﬁa% Lous: @

QUERY. " AWNSRRE S Boge. \S Loy GARLFICATION
(v) Whether these orders relate to So far“as the iterm 'Divi-
promotion and transfer or both ﬂ
ag the term 'Divisionalisation!
has not been clarified. in our orders dt. 8-6-94
; is concerned,it relates to |

siondlisation' |as mentioned

only transferzliability. :
No other aspec% of LSG{Z:)!F
Accountants or%ar has been l
changed.In othTrwordSQEZE:lw
there is no change so %ar f

ag promotion to LSG

e el T

Accountants at!Circle level
is concerned nér there is
I

any change wit% regard to |
Disc., appointing/adminis~

trative authorigy.

{vi) How the surplus qualified Since the promption of
'candidates in a division is to LSG Accounaﬁntg is done
be adjusted. at Circle cadr% level, the

surplus qualifﬁed candida~-
teg of one division are to

be posted in the other

No.of correctionsg: Wé&— - DEPFNENTT“
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deficient division as|per the

exigting procedure.

In the circumstances stated above the PO & RMS Accountants
l

continued to be a distinct cadre and were eligible to be

promoted to next higher cadre i.e., ISG Accountants' in the

geale of R9.1400/2300 as per the provisions of the 1976 -

&

Recruitment Rules as per the year of passing and pn; complatiof

of 10 years of clerical service with PO & RMS Accouﬁtants

6.84 It was also clarified by the D.G. Posts in his letter
No.22-5-/95-PE.I. dated 8-2-1936 (ANNEXURE. 7&1 Page (2 Lo bY
that in the cese of all officiels whose geniority | a8 adversely
affected by implementing the TBOP/BCR sgchemes, plaélng their |
juniors in the next higher aalmes of pey , such officials will
slgo be considered for the next higher gcale of pay| from the
date their immediate juniors became eligible for tha next
higher scale of pay irrespective of the method of. promotion

|
to LSG.

6.9.  In pursusnce of the TBOP/BCR Schemes intppduced by
the D.G.Posts. one Sri. B.V. Rameiaish, whoge date of entry
in the clerical grade is 23-06-1978 wes promoted t; the next
higher grade of Lower Selection Grade in the scalé of pay of
Re.1400/2300 with effect from 3-7- -1994 on completion of
16 years of service in the lower grade i.e., Clericel Grade
{n the scale of pay of Rs.975/1660. He had qualif: 2d in the
PO snd RMS Accountents Examination held in 1990 ani was holding

the poat of PO & RMS Accountant in the scale of péy of R8.975/
1660 with s special pay of R8,90/- p.m from May,1990. He was

junior to the applicants herein who had passed the same |
oxamination much earlier to him sand were also holding simila#
posts from the dates as# ghown in para 6.1 above which :
are much earlier to him. The applicants though pLssed the

PO & RMS Accountants Exemm. much earlier to Sri.B.V.Ram%E?h
and were also holding the said posts £rom dateﬂ much earlier

|

No.of correctionss: v D%PONENT..
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then the date from which Sri.B.V.Ramenaiah wag continuously

working, they were

promotion to the next higher post either under the statutory

Recruitment Rulea of 1976 or under the

to the new promotional schemes i.e.,'TBOP/BCR scheLes' intro-

denied of their right to be considered for

orders issued pursuant

duced.
6.10. Aggrieved by the above action of the respondents, the
applicants have submitted repeated representations to the
respondents which were rejected on the dates noted againat
each as gshown below: ‘
S1. Neme of the official Date of Details Ef letter of
Ho. represen- rejectioil.
’ tation.
I} '

1. L.S.Sarma 29-8-96, Lr.No.ST/5-2/Spl.BCR/

06-12-1996  c0/II atll 29-07-97 o

(ANNEXURE, )m Pago 9D 50-01-1997.
do K W page “1\—-—72)
do S\ Page 125

2. Rajini Natarajan(SMT) 30-5-96,

9~9-96,
(ANNEXURE. ﬁ(v Page 'N) 6-12-1996,
do "RV\ Page 75 8-1-1997

do SRyp Page‘jbn1)20-1—97

do vy Pageﬁg,,S@
do Stk page '\ P

15-6-96
6-8-97

3. V.K.Ravichander

( ANNEXUREéEEE:Page 82-)
( ANNEXURE. _WT Page e‘bv?g)

(ANNEXURE._(_\EL P 20, )e

CPMG, AP|{(R-1) commu~
cated in}| letéder
No.B1/2/%cct/91gs/97,
dated 11=08-1997 of
R-3. (ANNEKUVRESL. 1 18")
Lr.No.ST45—2/Sp1LBCR/
CO/I1I. d3%29—7-97

of CPMG,AP (R.1)commn
nicated %' latter
No.B2/TBOP/BCR/Dlgs.
dated 4-8+97 of(R.4 )

(Ammm'gl_;P, 19 )

i

Lr.No«ST/5~2/Spl.BCR/ |
Dlgs. dt! 26-8-97

of CPMG AP (R-1) L

r
b

Communicated in

I
Ir.No.B2/TBOP/BCR/
dlgﬂ » dto 27"8"‘97 Of
R"4o

These repreéentationa were rejected by the

on the ground that,th{i) request of the applicants for promotion

to Lower Selection Grade could not be

No.of correctiong: ™= —
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is based on length of service. The applicents havel|also

13

brought to the notice of the respondents the decidion of

the Hon'ble C,A.T Bench (Principal Bench) New Delﬁi
deted 24-02-1995 in OA No.45/1991 filed by one Sri.Bed Singh !

who was similarly placed as that of the applicants) Though

the decision given in the said case was equally applicable

to the applicents, the respondents have arbitrariiy rejected

the claims of the applicants,

|
|

6.1, The applicants, therefore, respectfully submit that

they have = passed the PO and RMS Accountants Exam%nation much

earlier to Sri,B.V.Remansish as stated in para 6.1 above and

were eligible to be promoted to the mext higher gréie i.e4,

Lower Selection Grade in the scale of R5.1400/2300l on comple-

tion of 10 years of clerical gervice under the

. —
recruitment rules issued in 1976 (ANNEXURE#jﬁ_,

which continue to be still in force and in as mucﬁ as their

Junior i.e., B.V.Ramggéh has been promoted to the Pigher post
.

overlooking the righte and eligibility of the applicante. This

ététutory

is in blatent violation of the clarificetlons issusd by the

L;> % gt.respondent in his letter No.9-8/72-SPB.II dit.7-1-1974

(—\ L .
(ANNEXURE.)QL,P&ge kif ) which categorically provided for

nacesaary relaxation in the matter of length of seryice. The

respondents have also failed to extend the benefits of clari-

| e

fication issued in their letter dated 8-2-1996 (ANNEXURE,X-)_

Page L ¥ to L9 ) even under the new schemes of TBOP/BCR

which are intended to broaden the opportunities of promotion

to all d&edres of employees,There has thus been an{undeniable
9'/,,

discrimination and arbitrary denial of legitiméte promotion

to the applicants which needs to be remedied to meet the

ends of justice,

7. GROUNDS POR RELIEF WITH LEGAYL PROVISIONS:

7.1. The Applicants most humbly submit that the impugned

orders of the respondents denying the higher pay scale of

Rs,1400/2300 and promotion to Lower Selection Grade| (LSG

FCy

|
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Accountants ) on par with their junior i.e., B.V.Ramaish’
are highly arbitrary, discriminatory and unsuatémhable
on the following grounds besides other relevant gpunda,

The applicents herein have been working as regular

Postal Assistants end also qualified in the PO and/|RMS Account-

|
anta' Examinetion and also completed more than 1? yoars of

|

gervice as Postal Assistants in the scele of Re.975/1660 & As

they wers eligible to be considered for promotioniito next

~ higher cadre i.e., Lower Selection Grade in the scgle of pay
of Re,1400/2300 on completion of 10 years of cle%ical service{

i
with PO and RMS qualification &s provided for Tn the
gtattutory Recruitment Rules, 1976 (Item 15 of the.Schedule
attached to these recruitment Rulesd they should Aave been

|
promoted asg perfﬁéir turn according to the yea% of passing
-

the PO and RMS BExamination ., The instructions issued in
their letter No.9-8/72-SPB.II dated 7-1-1574 (ANNEXU e
page Lfﬁ/) heve also provided that if a senior is 1!£t out

on the ground that he had not put in the requisite Féngth of
gervice in the clericsl grade, his case is to be referred to
Director-General, Posts for the purpose of granting necessary
relaxation 80 as to bring the senior also within thf zons of

H

consideration for promotion to the higher post.

Tele The respondents have themselves clarified in thédér
letter No.9~3/94-SPB.II. dated 13-2-1995 (ANNEXURE.|IX

\
page LS to L*] ) that except for trasnsfer liabi}ity, no
other condition of LSG Accountants viz., promotion|iat

circle level, disc.authopity, adminsitmative authority or

II,

|

|

appointing authority have been changed. This is Fhe pogition j

aven after the introduction of TBOP scheme from 3OT11-1983
end [ )BCR Scheme in 199 3. The new schemes are in the
shape of executive instructions issued to serve ths limited

|
purpose of extending broad based promotional avenues to the

|
officials end they are supplementary to the statuﬁary

orders i.e., 1976 Recruitment Rules whiijg;ﬁgggii;ggkzien
DEPONENT.
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repealed, superseded or ebridged so far. The existing

facility of promotion on completion of 10 years of|lclerical

service with PO & RMS Accountants Exemination pass hnder

the 1976 Recruitment rules cannot be taken away byllan

executive order iasued at s later date which adversLly affects

the servige interests of the officialsg concerned without |

proper notice and emendment of the statutory rules governing

such promotions. The msin purpose of introducing the Time Bound :

-
-

Promotion ) Scheme is to aceelerate the chinnels of

promotion and is not definitely to curtail them ![to some :

cadres. Ag such the benefits available to the applﬁcanta under’

the relevant statutory recruitment rules cannot be jabridged

or modified to their dissdventage by an executive o%der contrary

to the avowed purposes and intents of the gcheme itself, In
1

order to overcome such anomalies only the orders dated 7-1497%
and 8-2-96 were issued to protect the interests ofi|seniors., '
However, the respondents have failed to appreciateithis agpect
and arbitrarily rejected the justified cleims °f,tF3 applicants

Te3e The claims of the applicants are similar||to those

1 i sl

—— - —

|

b ki B e

T St e

agitated earlier by one Sri.Bed Singh before the ?rincipal 0

Bench of the Central Administrative Tribunal, Newﬂﬁglﬁi in I
0.4 N0.45/1991 which wes decided on 24-2-1995 (ANNEXURE. XV .
page Fhto V3. ) . In that judgement it was held by their

lordship that the applicant therein was entitled toygromotion

under the statutory rules of 1976, though not proﬂoﬁion under

TBOP scheme.In the present case, the applicants have all

completed 10 years of clerical service and also qdalified in

the PO and RMS Accountants Examination. Since their|junior

i.e., Sri.B.V.Ramenaieh who passed the PO and RMS ﬂcqountants

examination much later hes been considered and promoted to the

I |

ISG Accountant in pursuance of the orders containﬁd in Memo

No.B3/TBOP/PAS/III. dated 29-11<94 (_ ) (ANNEXUREYX11Y” Page %’il

=

to t)s/ ) and Nemo No.B3/RT/95/I1I. deted 2-5=95 (ANNEXURE %X W!

: —
No.of corrections: ~-'\_ DEPONERNT. ’
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pege 9l ) their cases should have sleo been considered as |
per the instructions contained in letéer No.9-8/72+8PB.II |

- [
dated T-1-1974 (ANNEXURE.NM Pagel;% ). The applicents are not

claiming promotion under the TBOP scheme, but are claiming
to be congidered for promotion ag per the 1976 rejcruitment
rules which continue to be still in force.

Tede The applicants further submit that the decision of

the Hon'ble Central Administrative Tribunal (Principal Bench)
New Delhi in OA No.45/1991 (decided on on 24-2-1995) have
been implemented‘mbye respondents in thet O.A vide| their
Memo No.Staff/RV/Postal/IX. dated 9-1-1996 of the CPMG, New
Delhi circle (ANNEXURE.Zggggi page 71 ).He has heen promoted j

to the Lower Selection Grade Accountants cadre withl effect

from the date his juniors were promoted with all ¢ ﬁsequential ]

@

|
benefits. The applicants are similarly placed and are entitled
to the seme benefits i.e., promotion to the LSG A%countants
cedre from the date their immediate juniors were promoted to

higher cadre.

7.5, It is further submitted thet the accrued rights of the
applicants to get promotion to LSC Accountants cadre earlier +
their juniors as provided for under the statutory recruitmenﬁ
rules of 1976 cannot be altered or taken away by the respondent
by issue of administrative instmuctions gubsequently without
amending the statutory recruitment rules.

7.6. The applicents further submit that as per the rules

framed in exercige of the powers conferred under the proviso
to Article 309 of the Constitution which are mendatory in

nature, the service conditions of the offcials coming under
the purview of the said rules caennot be altered by exsecutive

orders or instructions. The geniority of the applicants is

e — e —!

governed under the following Mandatory Rules as ncorporated

in the P&T Manual Vol.IV.
re ghould

o‘.——-—_

v RULE. 27-B Promotion to 1.5G of the clerical ca

be made normslly im order of geniority.".

i f

No.of corrections: '
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As per the statutory recruitment rules, 1976, the epplicants

who had qualified in the PO and RMS Accountants Examm, much
earlier to Sri.B.V.Ramanaish should have been consgidered for
promotion to ISG Accountants cadre on par with their juniod
as amply clarified in 1letter dated 7-1—1974.(&n§exure.i§§:
pagal1$ ) oAsg aiready stated/TBOP scheme is not an amendment
to the statutory rules , but only an administretive order
aimed at enlarging the promotional avenues but not {to curtail

the exisgting ones under statutory rules.

7.7 The applicants further submit that the judgement
delivered by the Hon'ble Principle Bench , Central|Adminis-
in OA No.45/91 on 24~2795
trative Tribunal, New Delhi /is judgement in rem snd should
a-
have been made applicable to all persons similarly |placed

and seeking gimilar remedies.

7.8 In the circumstances atatdd above, the applicants humbly
L3

submit that they are governed by the statutory recruitment

rules of 1976 and hence entitled to be considered |for promo-

tion to the next higher grade of Lower Selesction |{Grade in

the scale of Rs8.1400/2300 from the date their junior i.e.,
$ri.B.V.Ramaimaish has been promoted by virtue of{their
geniority in the feeder cadre and as per the yearjof

pagging the examination as prescribed under the said rules;

8. DETAILS OF REMEDIES EXHAUSTED : The spplicants|respectfull

gubmit that they have submitted their representations to the

regpondents herein on the various dates as stated|in pars

6-10 above which have been rejected by the reaspondents on
the dates noted againat each therein and thus havé fully
availed the remedies open to them under relewant LLrvice
rules ,They are thus left.with no other choice except to
approach this honourable Tribunal gseeking dimmediate
intervention and justice. |

9, MATTERS PREVIOUSLY FILED OR PENDING: The Appliicants’

further submit to declare that they had not previously filed

“ t.‘i-m‘ \

DEgbﬁENT.
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any epplications or wriﬁ:)Petitions or suits regarding the
matter in respect of which this application has been made

before any court or amy other authority or any other bench
of the Tribunal, nor eny such applications, Writlgetitions

or suits sre pending before any court or Tribunal.

10. RELIEFS SOUGHT: The applicents mosi humbly [pray that

in view of the valid facts and relevant circumstaLces gtated

in paras 6 and 7 above, this Honourable Tribunallmay be

pleased to grant the following reliefs:

(i) to set aside the impugned orders of the |1 st.

H-2-97 , 4-2-11 AM21-%-9
- regpondent issued on 38&&63333633& Gﬁ%;ggg%rh ];

" »
vide his Memo No.ST/5-2/Spl.BCR/CO/II. as]communicated
by the 3 rd. end 4 th. regpondents,

(ii) to dirsct the respondents o congider the|cases of

the applicants for promotion to the posts]of Lower
Selection Grade Accountants in accordasnce with their
geniority - end as per the Recruitment RulLs, 1976
from the date their immediete junior i.¢&k, Sri.
B.V.Ramanaiah was promoted;
(iv) to grant the consequential benefits likelarrears of
saléry and allowances and seniority etc.

(v) to award cosis of this application.

and to pass such other order or orders or directions or

relief as deemed fit mnd proper in the circumstances of the

cage and in the interests of jugtice and equity.

11. INTERIM RELIEF: The epplicants humbly gnbmit that

ag the subject matter, reliefs gought for and|the grounds
are gimilar to those agiteted before the Hon'ble

Principel Bench, Central Administrative Tribunal in 0.A
No.45/91 sand decided on 24-2-1995, their cade may kindly
be disgposed of early by fixing an early datellof final
hearing and to pasg such other order or orders|or directiong]

ag deemed fit snd proper in the circumstances of the case.

12, DETAILS OF INDEX: An IndexX ghowing the details of

[} U
No,of corrections:éi® DEPONENT.

Attestor 2 bl




-y }1_//

2 17 ¢

Material papers filed and to be relied upon along with a
chronology of Events is enclosed to this Original Application.

13. PARTICUIARS OF DEMAND DRAFT/INDIAN POSTAL ORDER|FILED:

The following are the details of Indian Postal OrdeLk filed:
08 12 228935 &QD A
23-08-1997 ,_,_ongeg 19-5.Rameva®
R2.50/- (Rupess Eﬁfty only)
Saidabed SO. HydW59.
The Registrar, Cen?ral
Administrative Tribunal,
Hyderabad Bench set:|Hyderabad.4.
(£) Whether crossed : Yes.

(a) Indian Posgtal Order No.
(b) Date of Issue

(e) Value

(d) Office of issue

(e) In favour of

- e L1 -l

a8

14, LIST OF ENCLOSURES @ The following are the documents that
are enclosed to the Original Application.

(a) Veskalatnama duly executed. (d) Chronology of Events.
(b) Indian Postal Order ofRs,50/-(e )File pad. .
(¢) Materisl papers with Index. (f) Addressed envelopes.(4)

¢t VERIPFPICATION:

We, the spplicants herein as  shown in the

Cauge title in detail ,'Occupation + PO and RMS Accountants

d
I
Y

working in the Offices of the respondents 1, 3 and 4 herein

the

I
and all Tesidents of Hyderabad do hereby  verif

contents of paras 1 to 6 are true to our own

personal knowledge and those of pares 7 to 14 above

are believed to be true sas per legal advice and that

we have not suppressed any materi facts .
7 CZQL%E;C9’5§555;

(L.S.SARMA) Aﬂplicant:1.
'!

C i
?wg’ N%
¥ (RAJINI NATARAJAN (Smt) :2

W@:‘ﬁ“:i’“‘l
(V.K.RAVI CHANDER ) do 3.

Solemnly affirmed and
gigned in my presence at
Hyderabad on /U Sept.1997

Counge Aplicant.
Before me.
y

ADVOCATE. Hyderabad.
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DEFPARTMENT OF FPOST - INDIA
Office of the Seniaor Sipdit. of Post Offices,
Hydaerabad City Division,
Hyderabao-500 001
o e e R W~ H— X
To
Sri L.%S., Barms,
Lccountant,
% Er. Supdt. of Post Offices,
Hyderabad City Divisiorn, '
Hyderanad-500 001, s

Mo, B1/2/Accty/Dles/97 dtd. at Hyderabad-1 the 11-08-199

I.‘l

- 8Sub : Fromotion to LSG under TBOF Schems - casg of Sri
L.8. GSarma, Accountant, Z S5r. bupdt. of Fost
Offiues, Hyd City Divn., Hyd-l.

%1 O 1%~

, The Circle Office vide letter no BT/5-2/Spl.  ECR/CO/I
tated I29-07-1997 intimated that the Directorate hss zuamined your

repraefentetion  and intimated that your tzquest for promction to
TECS  under nmodification scheme could not be corsize~:d as
TROF‘LCR is based on length of service. This is var anformaticon.

Phoior Sm ﬁ:—;oia ffices,
: Hyderabad City Divisian,
Hyderabad-S0C 001
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rounds for so dolng oxerpt any parscn-frsy,

thore are other g
this ruie,

the oparation of

6, powyer to relax: 1 , _
- yhere therCentral fovarnfznt is of ihe opinion that 1t ‘s
nneossary or expedlent sd to do; it may, W orier, nhit 00T
yaagonsg o bn resorded An writing rolax any of the wroviglons
of these rulaz with regpoe b Lo Ay clags or catagory of

DCI‘SOTI:‘;.

ﬁ? v 1.?1", t
- - 1i
coct rognrvations

tiothing in theso relag ghall af

and other conccdsiolis reqeired o be provided for the
Schedulcd,Gastes,'the gclicduled Tribes and othrr
catogoring of persobg in accordance with ordoerg insred
by the gdntral Govarnnent from tine to time In thina

regarde

I_IJG.L'\}-) psT {golee tion Gaadn Ponlal

Originl Recrnitn:nt bules L0612

ciyculated vide nijroctirGucral Fost 8 Telagranbiz To,
6/27/53-5PB 11 dated 17/9/67 notifind in- Part LI gection
T11(1) of the Gazetted of fndia dated 10/:/62 = GUR To, &

As amended vide pirestar Ganoral of Post & Tol-pranhs
Mo, 4/20/72-5PB 11 dated 23/11/73 noktified in Parv II
Sagtion [II€1) of Gazetted of Tndia dated 206/1/74 - G3R

lio, 111

-
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T e Publighed in part IT,  Sectlon III
./f” sub~geotion (1) of the Gazotte op india'
i} - > datod 2011/76 at pp 2833 to 2897

M0, 6/26/72-2cpPB 11
Govoarnnent of Indla
Minigtry or Cormwinicationg
( Pocts & Telegraphg Beard )‘

| Datad, New Delhi-110001, the
| . 30/9/7% . '

G.8,R, 1643~1In cxercige of the pouwers conferred by the prov go
to article 309 of the Congtitution and in stpersaeasion of the
Indian Pogtg and Telegraphe {(Selog tinn Grade Pogtg) Recrvitmont_

: Rules, 1962, the pregident hereby mates the following rvleq

i rogulatinn'éhe method "of reerviteoont oY pergsong to 8election

: Grade Pos%s in the Pogt Officesy Rallimy Maill Se.ovico Offlceg,
Indepondrnt Postal gtroes Depots, R~ terned Lotter Urficea,
Foreipn Pogt Officog ang Clrela d?fiUCS cf e Pogts and
Talegraphg Departnent undnyr the Hindstry or Cormvnicationg,
DaLlalysm -

+ 1, ‘ghort tipie:

1. These ruleg ray be cnllo? @oqgts ana Tolegraphs {galectt n
Grade Posts) Roervitment Reles, 1975,

2o They shall cone into force on the dato of thelr publicatied
in the orficial gazette,

2. _Ap»11 ation:

Thee » rules shall apply to the Seleeticn Grade Pogtg
sp2e Cled An column of the gchedule almexed to thogo

rule, |
! 3¢ | Number  Posts, Classirication ang scale of pay attach:-g
| thoreto [hall he as specified in colvims 3 10 & of the

sald Schedule

4.  Method of racyyitnent, age lingt qualiticationg png o ther
\{’ mbtarg connece tog ther2o it ghiall bo as sheeifticd in
colurmg 6 to 14 el thae gchoavle alfoicgalid,

5, DLf;nu:\,l_j_:_[‘ inationsg ]
Mo porgon,
) vho han eniogod Inko opr con’van ka4 Marlage with o
Prraon havineg g apovso Livin:, oy .
) vlio, having shouge living, hag cnteyed into oy

colntrac ted 2-Inrriage yith any Berssng ghall boe olipibls
for anvolntnent to any of the ggia pOsts, Provided ihat
tho "antyal Govarnnnong Y,y If satisriog that sueh wrriago
15 prutiiagible unday tho pP2rsonal iau anplicable +o

stch porgon ane the oth:r party to thoe Mmrriage ang

Contd, ., , Peun
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Tnep2ctor Of'.POst.O‘ff‘icé.s/
Lo-rer Selaction Grade-
alternataly, vho have pass-

cd the Pogt Office Accovia-

tants exanimtion add JOT I
cd- as Accouatant thare-

. artor Sor at leagt 3 yoars.

Lo-cr Q2lection Qrade
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the Director-General, P&T, New Dclhi to All Heads of Cireles.t © : th'

gy —= SENIORITY FOR APPOINTMENT TO THE POSTS OF POST ?7 ;
‘A reference is invitcd to Rules 276 and 276-A(a) of P&T

Manual Vol.IV, according to which appointments to the posts

of Time-Scale Accountants and Lower Selection Grade accountarits

in Post Offices and R.M.S. are made from those officials who

have passed the Post 0ffice/R,M.S, Accountants' Examination

in the order of their seniority in the clorical cadre, The

question of revising the basis for appolntment %o these posts

has been under consinderation for some time mst and 1t has now

been declded as followss- ;

(a) Time-Sgnle Accountapntsi- These are allowanced posts
and do not -form g soparate cadre, Acopointments to
these posts will, as at present, continuc to be made
from amongst such officlals as have passed the Post
0ffice/R.M,8,Accountants! Examination, according to
their seniority in the Divisional Gradation List. When
an officlal has been gppointed in a rosular vacancy

. {of a Time-Scale Accountant or Assistant 4ccountant,
he will not be displaced by a senior official, who
may quallify in tho examination subgequently. The
senior officlal in such a capse will have to wait for
the occurrence of a clear vacancy.

(b) Lower Selectign Grade fccountantss- This is a sepa-
rate cadre and appolntments to this cadre are mado on
a Circle basis. Appointments to these posty will, from
the date of 1issue of these orders, be made accor&ing

to the ¥ear of passing the Post Officc/RMS. Accountant!s

], : Examination ose qualifying in th e year will be
ANERY; » q Ying in 8 sam
\\\\Qf appointed in the order of their seniorIf?‘I%uiie ,

]

ﬁkw

N Cler cadre. These orders willI fiot affect the

strifority of officisls, who have already been confirm~
ed as Lower Selecetion 6rade Accountants, Officigls
who were appointed before the issue of these orders
against regular vacancles and are awaiting confirman
tion in thelr posts will continue to officlate in
their posts, They will, however, bdeonfirmed in
thelr turn in accordance with the rovised orders, For
this purpcse, the seniority of all officlals who have
passed the Accountants! Examination whether officia~
ting or not will be refixed in accordance with the -
present orders,

N R 2 G R

No.ST,1~123/97 dated at Hyderabed-Dn-1 the QUWII ecember 1969,

Copy forwarded for information toi=

1, The Senior Superintendent of Post Offices, -
Hyderabad} _

2, All other Superintendents of Post 0ffices in
Hyderagbad Circley

3. The Superintendent, RM8'2' Division, Hyderabad;
4., The Postmaster, Hyderabads and
6. File 8T.1-163/Rlg, | |

L’“‘ hvn vade f et

MeT - A “h/l.dr Director, P&T, Hyderabad Circle,
Adwet g
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T 7 : - PR
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//;tj\\ ALl Sr.Supdts / Supdts. of Pls / R.M.S. (ﬂ" LA

Sub: Senicrity for appointment tothe pogts of FO a2nd
[.M.8 Accountants.

—

‘ "4 copy of R.G. P&T. Np letter N0.9/10/62-5370. 1]
dated 12-3-70 is sent herewith for information an zuidonce s

The receipt of this letter may pleage be a'$mvwledged.

( v.faiduly.a— '
Det: e fd to. for Postma v er-Guneral,

/az., N _ tndhra Circle.
g | 2|1 -

Copy of D.G. PET.ND letter N0.9/10/68~5PN.T1 date ) 1=

———

subs Jenicrity for appointment to the paits of
Yest Office ang eM.3. fccountants,

-~

, I am directed to invite n reference Yo para 1{a)
of this office letier No.9/12/58-SPB.IT dated the 18%h
Becember, 1959 accord-~ing to which appeintment to the 211lcwap-
ced posts of time scale Accountants are mde fronm aunenget _
such officials as have bassed the Post Offices 013 hAeenntadf
Exqg;ggglgnmgggprd;ng to teir geniority in the Divieicnal .
Gradation list, Sihce then reprecentatiocons -hove Leen recieved
from service Unions gng hssociations cencerned and ‘rom
Individdals for a change in the bhagis of reckoning senicreiy
from the senicrity in the clerienl Cadre %o the yesr of -

i ~-PASsing the Tost Office and R.M, S AccountantSfﬂfﬁﬁfnatiﬂq.

as HEEﬁ*UHGEEWEddsiﬁé}éffbn*fér sowus  tiuoe

\k; and it has ncw been decided in consultation with the

o Ministry cf Hape hffairs that appointment to the Gllovaroed
P ts of time~5fale<Accountants/«ssistmnt'Accﬂnntwnts chen 1y
tbe m dge UCCCfdi”&.EQJQQWEQQIMQfMEQ§§E§£“$JE~P3$¢ﬂiniEE &nd
!RnM:SMAQCCUHﬁ&H¥§W§XQminﬂ§iQni-thQﬁQ_ﬁﬁﬂﬁi§Yiﬂ£min'the £ e

puet

EL

|examinaticn wil) be appointed in the crier of thair eIl PR
tions iﬁ“ﬁmé“riﬁiéfﬁﬁdlmGraﬁdti'n list." This decivion vils
falce™ef feet from the examinstic-n to‘be‘heldggg_[gfj, Cemiirige
&) those officialg who have alreaiy Gualified iu exitintiins
- held pri:r ¢ 1970 Tor the purncs e of apprintment a5
Accmjnt.ht/ﬁssistant Fecountant will be determined iy
I ' @eeordirce with the Instruetiong anniaine doin pare i{a)
1 E lof this of fice letter dated the 16-12-1959 {0, i1
MI%h ficir 1 cnitian in the Divisions Gradedion 14
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D TNDIAN POSTS AVD TELBGRATHS DETARTMENT, - {t
|OFFICE O THE DILLCIGR-GENERAL TOSTS AND TEII-GBA"’HS

- SPB.II SECTICH s o ,.,,-‘; o
No. 9-8/72-8PB.II Dated at How Delnt, ‘the ‘..11 JM‘ 1974
0 /_"'. ‘

All Heeds of Postal mirclesg

oooocoo !

: Subjocts P.0. & P.L s Accountants - Promotion as’LSG SN
Accountants of officials who pass Ps Oq &‘F:M. j—- s
Accountants' Examinavion. ﬁ ‘~r'-- :

Sir, T R T T s

I anm dlrected t0 invite attentlon to this*officerletter
of even.numnzr dated 8th March, 1973 on the subgect referred to

aboves, R OTIEL 1}

2. The senlorlty list for purposeq of prcmotioﬁ to ~the
posts of LSG Accountants is to be prepared on the- basis 0L}

- the yea» of peasing .the P.O. & R.M.S. uccountants' Examinaticn,« ;;;
') the inter- qeusenlorlty of thoge paasing in the same. year “being
fixed according to the geniority in the clerical: ‘cadres Ity .t swgﬁgw

has been represented that in sowe Circles the ‘seniox) qualified e
officials do nnt become eliglible for being considered’ for” the'vffﬁ*

-

)
|

.post of LSG Accountants'! because they have not-put:iptthe requi-‘
gite ten years of service in the clerical cadre s0 ag to’ become
eligible for b61ng congidered fr LSG Accountant's post,;tnough
officials junisr to them in the grade of P.0. & R.M, Sn*ngﬁutf
ants are considered f£~r the post in LSG just because ! Ahey: a3, e' :
put in the requiuite years of gervice in the. clerica}xgrﬁdé,= '
The intention of fixing the senicrity is neverrthad aﬂsenﬁdn
qualified person should be left out of consideration” just g”‘h el
because he has not put in ‘the Tequisitée years of. service’ iﬁ 1133-!
the clerical grade. If the senior is left out only ‘on’that - :
account and 2 junior is to be considered be cause he . has, the E.‘ 3; J
necessary service, the question of relaxing the provisions of - 9
the recruitment ruTes soag to make the senior also- eligible
for being considered notwlithstanding the service limitin the
clerical grade, has.to be -considered. You are, therefore it 1:;
. | requested tc ensure that if cases arise where.a Junior is:to0 ™.
~" | be considered overlocking the claims of & senior: begcause’ Q) uhe
service limit, the case is to be-veferred ‘to us for. purp 1083 8" Qf
granting the necessary relafation so that the senior Is- alag_ 1’f
brought within the zoue of consideration notwithgtanding the f,, :
iﬂgfﬁﬁ__ﬁ_ﬁgﬂﬂﬁ%tnot put in the requisite ten yaars' serv1ﬂe S
in THE clerical grade. . N Y | B

(,“ .
,. 1

Please acknowledge receipt of this 1etter.‘

‘., ﬁ_r} e,

7 Tour s ;ai thfully

1t

. , . - ( R Régmgzgm 4{«» S
" ASSTD. DIRECTOF GEAERAL"
Es-Inits | | e SW)_%_,T |
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(£) Charqh'Allowance sanctiét%d to siqqle handed and J"
. doubled handed., offlceq, tiwﬁ scale Head Sorters sands o
T/S Sub Record Office;quskand withirawn with effect -
, from 30th Nov,, 1983; ‘vid& paras .16 and 17 of :the e
"Directorqtp s letter.. i It{ﬁay,please bei ensired. that
ino charme allowunc; }s paiq with dffect;f;omfl 12.83

-y ‘.'*"‘ " LETH SN

.
-

3. . A doubL may arlse as. to tpg‘proccdure'y b
in imposing the cut af . 5% of ’ posts .in bagicy ; ‘
rated 'in-paras 9, 10 and 13. of} thé Directorate’ 1etter and.| L
whether sthe fno luofn LRI Posts-.should’ A5 b@gﬁpclp@qﬂd;n adopt—:-
ing - the. 5% 'cut, ., While:the: roqulér ‘posts: in basic. grades are .
sanctioned on the basis of prejs cribod standards of ‘work’ in the
operative and other .offices, the number of LR off1c1als is"
sanctioned on the hasis of" uanctioncd strength of " clerk$ and -
other, superv; ory officials inlrespect of clerioal cadre ““":u

and_postmen;. Head Postmen and Maill Overseers;-etc. iht) reqpcct

of Postmun cadres. . The Justification for. sanction of ‘LR’ strongth
is, worked out sWQarately for pormaqent and - Lcmporaryfp00ts' T

. in, the basic grades.. It - ‘is felt’ﬂhat it wéuld he'in® order /- ¥
if ‘the. 5% cut prescrlbed is: impo sed.- in thm abasic gradﬁ posts 4

excludlng LR”st¥ength’ but’ 1ncludlng the non-fnnctxonal LsG™-
posts’ and ‘the; juatlflcation for the LRVstTength "dmitheset
caoreﬂ-is wgrked out gwin on_ the! ‘pasls of the;roduced strength

in basié grades: and also the upcdviaory cadreés, etc.‘!ptnding

clarlficatuon by the: Dto-;-Youiare rcqucstod td takc up a' .

review of the posts to be reducad: Jn basictgrades and supern

visory cadres,. otc., Jin accordance with the*above'anstructlon,

and to. furﬁlsh @ report; Ansthss encloscd prqurma py 27 12.83.
v”»-' ; 0

\ .
LA ‘“ e LT “ . ‘,- N ‘,..;-'.,n,_. . \u..,.:}l?-l fe\ -..] .

The" fortnlqhtly report xxxipre cqibﬂd in'Directorate

lettor: indicating the; pquresg of- implementatiqd of the: ordors
of promotion’ (Part A) - will be 'sent) to’tha’ Staff Seo+ion of*3;-'
'thls OfflCC from 1 1.84, ;.3_¢- Ly;tpdfyiﬁg EERSTAR SR

: [EEv s P B Vel
\ “L ” v ‘ " e G Wi l'."'-"-.".' LA 't, & Tt RS -l... o
' s

?-‘mhL Fﬁceipt of -this’ communication mayy: please¢be°
acknowlﬂdggd Lo hrl P arasimham,’A D, (Estt) of thia Offica

by -retura, of po AR i B L N :” .
S "-';;f1 _ _ w}tjrk‘L'*“f‘,&f: sd/— X "% x} Lo AL
P “,11 o T ,_Jj@> . Ramaprasada Rao) ’ '
A -:._?- S S ,.. Ly YA P M G. (PMI) e
Cm e ”.‘l‘ . t PR -'5h.», for F M G.;'Hyderabad
g s Ch T e .“-'——--oOo--—-L S IR
= SRR . T S u -2ﬂ;w' CL .
Endt. MNo. _AY/TiP/83 dated at oD 500025 the 4.1 .1984,
“"—0"""'0"'0-04“"-'"-"‘-"'o""""i""'—'o"'"‘ bl L, ."'.‘-.l-','..“."‘l l"'.-"v Ml R Tl Rl o ]
Coqy of thls dissued to'f ﬂrﬂqf;fﬂi'u:nﬁ3£7L, . J?
1. nl} ASPCh/qﬁTﬂ 1n $ocunier=bad Divis 10n.,.;‘fjf1jf', s
2. 811 Podtmas toxe ,.in, oocunderabe% Div1slon. DRI AR A
; v S
3. R&E: Drhngh DlVl&lOnnl Offlce”SD—OJ.f"'j,f REEPLENE

4. Bl Brench Dlv1510nal Ofilce SDmoJ,‘
. B“ Lrsnch Divisionagl: Offlce SDJ25.

« & Br-nch Divis ional Offize SD~fJ.

. “CCOUﬂtrnt DiVlglﬂnal Of !l ice: SD»OJ.'

]

O

~}

.JI‘ oSUth .Of pO.J .y
Sectbad [Division
SccunJerabaJ~/a.

— I e asann’ ol wrnm—————— g da an
‘ ‘

. r—— e
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‘ A ! : S IMPORTANT/IHMEDIATE
Indlan Pout« & “ﬂlegraphpzﬂepaftmcﬂt R
' . .. , . b 'aoo.o .'" l‘--..‘. © ‘."“;"""“

avTet e

A c0py of Postmagttr-Coneral Andhra Cirqla, Hyderabad 500001
' letter No.’ EST/2. 3/83-24 dated 20th December 1983 addrezsed.
to (1) ALY DPsS, (2). All:SEPOs/SPOs:. '(3)° All SSRMS/SRMS etc.
in Andhra CerlC is produccd bclow‘.| AU o
senew . " o T
:‘,'_‘ . BTN S .
sUB: TIME BOUND L:‘ROIVIFTI‘I('T’[\I 7O REGULAR DMPLOYFDS IN ’I‘H}"
OPERATIVB CADRES IN P&T DEPARTMENT ﬂ““ ie haem b
L B ' i ) l'"

£ .

l

A copy of Directorate S letter No. 31 26/83 PE,I dtd.
17.12.83 on the above subject is forwarded herewith for imme-
diate necessary action -along with the enclosures referred to
therein. 7The instructions contained in the le tter should be
carerfully studied and implemeoted acoording to the time.‘
schedules prcscribed therein. =~ ' - Lo

: i,

~ 2. The salient featurts of tho gcheme are as follows.

(a) The officials workinq ln the cadres reforrcd to at
BN Annexure.A are to be given promotion to the next
’ higher grade after completing 16 years of service
irrespective of their seniority subject to fitness
and othtr Eormalities,“ P! 'm“‘t“y' SR
' "|'§S.‘.'I i h
{b) -All. the of£1c1als who have completed 16, ycars ‘of
' -serv1ce on 30th November 183 and who . are found-to be
fit for promotion have -to be promoted t6 the: hiqher
grade w.é,f. SOth Nov, *83 and lategt by 29th Fob.,
1984, : L .
(c) .{.A cut of K. 5% of posats. in the baqic cadr@s hns to.he .
effected before 31.12.83, A cut of 15% of posts in
Supervisory, LSG cadre and Mail Oveeseers/Sorting
‘Postmen, etc. will be- effected on ‘Divisianal hasis,
This exercise should also be complpted by 31, 1? 83
~~ . (&) There, w11l bo no retrﬂnchment of offlcjalo working in
T basic posts ac a result of the cut’'in the posts and
o the procedure outlined in para no.lll of the Diracdorate’s
1@ttor will be EolIOWLd., . , IR )

M

(e) vhila promotion of officialn who havr oompietcd : ;
16 years of setvice by 30th Nov, 83 will e takeH
up lmmediately, the dasas oF otflelals; who will
be complottng 16 yeats- of parvice durlng the pedrlod
‘From 1,12.03 and 31 3,84, will o taket up turing
Apeil e died #'wtr uasaﬂ $ill hdvy, w Em Hrtrnlnaﬁanhv‘“m‘%’

bihagi o | omdGacd b Prawd mi blioad unﬂ i
become OllﬂlblL for promotion after’ complrtion of -

16 years of service beyond 1,4.84, the caseg of all
S Ny c*uc:h officials who will e oomplﬁtinq 16 years of
saervice during that year. will bhe processed .and
- finalised/in accordance with the instructions con-
tained in para 4.0of the Plrectoraté!s letter,

1 ' ‘ ,.. ; . ' . . -“ ' . ) ) ) ) .P.t.o_.




“r

..of service- SubJPCt to thcmr bq g found

rent umiksiso thﬁt auchlOfflCi&}S!Lnn;bﬁmplﬂ $@

.(g) OfLiLlal on'promotiop.téffh
complction of 16 yoars . of]oerv1cc wmllmmjintain “theiff, infg

't""a J'\..

. NIL ool et i ' )
. .J' . R ’-‘-‘ . I. ,(“-"‘, L I. . .; T ‘ b ; !”“ B ,J.-”'u.y‘ . '
. TR I SRS c B X3 iy IVEREVREL ¥ F AU
o e bR g e -'bpwikﬁ ki pumm}fm-fh " T3 *j”" o
(4) - with ¢ffuct“from a4, 541 ohY ar@a tha! cads of SLFCYNS/ " o
3=t w B +

vaioional Supdins. /Acad s - of] funée ;pnd}»ynita uill‘idpﬁtify‘gbe“
of ficiadys  Belonging- toithc\caqi¥\ covdrgﬂ un dvr the” seheme, -/ -
who will. complotp 16 "years Qf # ‘i%e upto st‘March of- the/a“
next-year. .. The: ‘Departmental, Pro Qtion\Cohmitﬂegjheoting WA TL

pe’ convehed before 30th Jupe to consicerﬁf}tn055‘bf/officials /tno
completing 16 Yuar“ of . sgrvicbpln the-grdd? ﬁuring the year.
Officials who complote 16 ‘years., ofi sefvite: on a date’ laLer»’-rl
than thati'of. convening of .the mnvginq of thn~D Rl will 'pe -7

pleced on!the. .approved ligt and wlll be' proméxcd'to this" Text 7 -

- highey scalo of nay. immuﬁidtply on compl ion‘of 16“veqrﬁ of--*

borvxce,«suqugp 17e rhnxr beinglfounﬂ fi& YntT¢r. PyCyrand!
subject o hoimal, rulO”'r‘latlpq £o-prom tioﬁ‘vllnﬁrbsbhct of
the officisls who romplete|1¢ years of ‘services: ‘patlieeniithe. J;_ﬁ_
period -from Isk. April:to the- data the: mcoﬁing of i the DiPLC.
is convened, . they will' he placod in the n@mt"hjghor SCulu of
pay* from; Lhn Aate following. fhc date rhp¥ COmplete 267 ye HIS“
lt by fhc D, P C.:
SRR S, -‘.!"‘: -”.‘3'4 Jw;g;

- Lo
v "y " n‘ l B ' . "“ ,',-

. -4 "' '-1 - LTS LS

(5) . Ag soon 'fhu &opnrtmgntal promotipn committcbs A ;
fxqallsc ‘the™ 110L” oF officials'who are” tQ bea. promotnd to they;

next higher! qraﬁu,;tho ‘Head: of i thC' ircle! wﬁllnenana thaﬂ t &
basic gradd’ posts qre\upqraﬂed\to Lhc'Hiqh”;\@Cal ”bY:isaue”,q'

of a fornal sanction, diutributipq the! highom q ko diffe—{
op Lhe h ghcr

.
. ’,\,j, R

(g DA .-’.,

graocs.:.;“”, ‘,pgT.J

" - """. wtae 'J:m _ . 'r
(6) - - kox promqtions under thv timuwbouhdﬁonc prpmotion“sﬂﬁ-
scheme the normal ovAers. rbla¥inq £o” rvsurvatLon ifor fﬁC/oT

communities. will not apply: unle s any SQHcif;c-orderuin ;his r

rogard is! subs oquontly is@upd. g

AR
:h‘l") ” -‘4 R

T '1.‘-

.. ' u' n, ; * . o .
(7). The pay of. “the foicﬁélbaon.thgir bdinq%placéd “in’ the
next higher: Scal&.of\pay unﬁer 2 e‘vchemn1wi 1'ho’fixcdﬁundcf
PR, 22-C., f, MR R oy RN

...i : v [ PO : a a‘qu ,._..:.',.

- I ..: . .‘-.\‘ 'l"f".ﬂ l‘.‘l |:-
& nygher’!

-ﬁw,}-Jﬂ J1:in‘-‘ I
Qcaic'of pav on

senlorlty in the lowar: qraﬁc;for purp05; Of- promotion Lo',fnf
Juﬁerv1qory pes tv~3u5tif:0d on qtandarﬁs.,;fhls ig..to protc&&
the interest ‘of the seniar officialo ‘who/may- riok ‘he: cliqib}c '
for promotion An a part;cgqu yhcr fqr.non—complctiqn of ko«

16 years of segular. -service, ;but are’ promot&d on the: baeis of

recommendation: af A ubgoqunnt D.P.C, In ¢as “héwever, an v
of ficlal who iz cons :Adencd unfit: bv ' WP, (on Commletipn.of
16 years Qb servica) . ho[will los»-scnioxiby vis«a—vis the .

of ficials promoted: to the high“r)°Cdle of pav “pn thgﬂbaQLSM,

of the ro commcndattons of that D.Ps Cor ! ; 3 ﬂf?fp.w',h o

(9) In the Op‘LativL%cadrc cnverud by thp'vcheme a 5%
reduction widl pe effected in- the'sancttoned posts by the HhadB,
of the vivclc/ﬁlv1qional|0fﬁicer/ncang of independent. ‘functional
units. The reduction will He done in. rﬁbpuc* of the hasic grade
posts coveroed under £he' schame Q. g.‘Time Scale Mdsistants, Post— .
maon, @roug 'NYoetc., on a divioionul has ia. In ‘othex . vordis .
che 5% ent will not he cffoctaed office-wise The total numbcr
of posts in a ﬂLvlsionuwilltbc takdn into account and with

1 '

| : contd..ess
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COFY of D,G, P&T New DLlhi lett :»NO. 31. 26/83

_or by- means of llmlted computitive‘
cadres, and-who havc complctcd 16 yedars, Of

sarade. will bq pldcod in; tho‘p

17
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employees ln -the opera;1VLtcadres 1n the P&
boen under 'consideration of fhe! Dcpartmcnip
The Government ‘have: agreed . tha’ timb—bound{onc

SChumP in.f£he bysic? OPGLBL1V0’¢
An Hgreement Bi

cial side and’ st
o, 30,:11 5198305 ATeo Py oﬁ,the

J.C.MYT

smdc a&onq with 1ts oUUIOSu

Thw followlnq instnucLiQns dré

‘thg schemg has

“\

."u'

ctidn meh 1mplomwntat10n of e g aboyb
the P&Q\Depdrtmont

1y

Thc achumﬁiw1ll como inLo Pffect frqm 30'11 1983.
aslc’ qradeanin Group"b"anﬁ Group,

01£1c161
to wh1ch thLIC.la Airect r@cruxtmf

bLlongmnq to b

M

.‘,"
pow e v

1

belonging : to oPeratlve cadrum

PﬂrLGmunt w;ll bv rov;rc@_under tho- chcme.
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of: other functlon
the officials who have, compléted:l6: yearsof reqular.
the cadres.coverad ungdexr the. Jchéheoaq oanQ
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men{iqned schemd in :;Q

ext:hiqh¢r grﬁﬂe.. -
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isional “qp¢11
al’units wiih.+akbfimmcdiaﬁe*action Ltol identify

the. officials who will cqmwlet¢ 16, vcars\oﬂus
1.12.83 to: 31, 3 84.
the Heads

maeetings to consider pro
tive uadroﬂ Lo tha next
promotlon commlttoo\

" of

1rcleﬁ to,gonvuno

~The oaftgrf”actioq il be*initiatﬁd by |
dcpartmonta}'promotioq rOmmitLv

notlon!of. the. offiotals in the'opera~

Migher. scale of. paY1..?hP Departmental
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.promotion

2 P&T". Dupaftmont

beon'biqnﬁﬁ T tween vhe.offi—-
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anle t¢ Lhe diifnront .

with the aexisting ins strucktions 1pplic

cadres will assess tho fiene sq: of.; tha, ldentl
for promotlon to the. highers scale. of pdy.,
this- regard’ phould ez complntad within a pe
The promo»iono tq. the - next hiqpcr soale-

from the datc fol]owlng the darg' on which

cials who have completed 16 yﬁar
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from 30.11; 198
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g . Ly ‘(Jw'::ﬁ":t:u“\' o W
Posts exlstinug on '30.11.83 uillhsitef fected- Innedigtely ,
on reeedpt of thiy letter,’ dnlghyyuaSeinot;later. than -31..12.83,
On 1.4,84 a sinilar roduetion:uill-bnrpdde’ ip respect of posts
sarctioned ‘betyorn 1312:83 -dnd W03, 844 Thercafter “thevreduction
will be offegted onrihé Isti of " ASrllievety. ycar .in respect of -
the a@ﬁ%?}q?gl{pggyb{pahctionedfiyrng;nhejpreviouajyear.:;Qﬁhua“cgcl
. 1)l ‘. AR “.“; v TREE IR R B ;-:"»'{‘\- L a o RV A |
cople e R wy Tl
- In Dlppesofficos whore Liduedlitely.on lutroduction
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adjustment . -Lakirg plpculnt thednd BHE the currvent acaddémic ..
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_érﬁguctor cddre; will to roducu\[by ;b Oer.cont .on. JlVialOﬂal
;3'9 S. T ! R . l_v ¥ '.,\ . a

I L

. _‘, e ,“:.' ‘:'“'-t k.
[ TR o

mqlh qalcnlatlng th reductlons fracilon 0f.0.,5 and-
above will, e rounged) Loff to theinext gnﬁegon. The offLC1alr
vho are - POStQIA uch sppervisory posts . afterirs 1uctlan will he
;cntitlod er s=uctﬂ1 nllowances aa‘ﬁnl1C1tcﬂ Gn Annnsuro B..
e . . e te -
8. Hltpcffoct fran thp 1ate ofllntrojuptlon of tho Scheno : \r
Spnclaldpny.sancthnoJ for baalc‘grndu postsiiags Chnrgn allowwncu
will be: witthaw01 "uouever, q1albpay‘ganct10ncd o ‘ciounds .
such as for acquiring - uJﬂLtlonaJ SISy Lflcathunq ‘fﬁr spec; a1
“training, - for, handling” cagh: ete.,) will® cQnt fnud® ‘s iLongi as. - .
thesowpaz s -axe held by the of figinlbiintthg e TF g&‘aJe
unless, a:special. is ﬁr¢scribﬁd An thes hiqhvr‘ocrlﬂ.‘l"Q
Tho' pogt sfop; Wthh ne-special:pay will ho' At ss1lle’ "AYC qiven
in nﬁnux?ro~'Q"- HHQ ;;Sr continoi in Annexu_c ;C’ lu tentntlvc.
K ..;‘1" -L,UJ""- r'-i“" .......
9.4 " The! Posts which arry charq 1llowancn ats brﬁsent e n-
tioncd- Tb;pravious*gapa will! honcefqrth B¢ imanneg by afficials
ixge who*havo complotod lﬁuycarq .of . aerv;ce.ﬂaln orﬂ ertovaboid
inconven;cncc to.the: offictaly COpquUGnt onsthddintroduction
of thq.schome in mid' academicy 50551ond i%ids/not rocag §sa-ry - to
defloy such- - officials’ against thé. posts, whlch CArT charae
allowanco: immediately.” Such: Jeployment may kel offectediat ‘the
time of .next academic . yoar . "Charde. allowance to these posts -
i)l hdhever,~stani w1tthawn frem, the dete | .of. 1ntr0dmct10n .
of the. ochemo. el TR ;ive,i.g‘"ij : -

'p ,‘ . ', . L (I S i o . . . . 1_‘&9
10, Wlthoffnct from the date oﬁilnfroductlon of Lho scheme, -
only offiicials who.hold aUpGerSOry posts sanctioncd on’ stand“ri*
will "he- Lllglble for tho spocial. allowancos re ferred tplln Dara 5
ahove . buch of. these ‘seniop off1c1als AS are. entltled to’ hold: .
suporvlfory pPosts but have to move oul for'want’ of ‘posts: in the
stationg’ of their posting where they Ara’ work;na may be allOw’J
at theiroption ta- pave out at- theend: of the acadomic y AT s
Rut theyewill: ey el ligible ;to Jraw;thetspﬁclnl allowanceq only
when they | ﬂCtUdlly uﬁrk a.n, tho‘;uporvl¢ourv pQStsu )

P oL R o | ,",I O M . ;.\\," . -:'.'\;‘
gl : _. "‘ : v ‘. ‘. _' ‘."...l,.-’ ..4 a

-
3+ -




. o !’\" N ,N" E.XE I SRS . : 1 e
l.-.Thdechome.offiﬁdébdundT(Qﬁe)\ﬁfomdtidn{féfﬁtﬁefregulér:‘

dcparﬁmdﬁtal'oporative.employbe$fwillgtaﬁo'effécf“fyom'an.ll.SS
'thi date of signing: of thelagreement with -the staff.side of the
JCi . X R O R Cataa

o, All Officials belonging to basic gpades’in Group 'C' and
Gr0up.'D',tolwhich'there'Lé Jrrectﬂrécruitmentgeiﬁherwfrom out-
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nrﬂ OIS DT 1FOS TN uirclod.

Subject: Modiffcations of TROP/BCR scheme - instructinns

reqgarding. . b
) i . !;'
TR

. i
: D S RS ]
' ‘Time Bound One Promotion Scheme and Biennial L"
Cadre Review Schemes were introduced vidp this offico ﬂ
Letters. Nn. 31-26/63-pE.I dated 17/12/83) No,. 20-2/88-PE.
dated 26/7/91, Ko. 22-1/89-DE,I .dated L}th[?i and Noe. o
4+12/88-1E.1 (Ft.)-dated.2217/93;with a“yiew to improve 4
nromnticnal prospects of employees of. th Ugpartment of
vost. a8 per thesa Schemesy.officials who lcomplatae
prescribed satisfactory length of sorvicé in the
. appropriate gradgs .are placed in tho nexi bigher.grada.
subsequently, 1t was noticed that some officlals: 6.9.
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F.O0. & R.M.S. Accountants, whe were senlgr . before 4 1
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£« % K H W, ,

" officlals beczme eligible for highex gcele of .pay by . ¢ |
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officials filod -appiigations befcxe various. benches cf |

tho Central sdministrative Tribunals demanding higher

k

eligible uncer’ thtse Schemes.

2. . The casce has been eXamined in consultation with-!
the Ministry of Finance, Department of Expenditure. It
hes now been decided that all the officials, such _as,
UDCe in-tho Circle Office and SBCU, LSG (bath 1/3rd: ®nd
2/3rd), P00 B RUMISY Aciountants, whose tendorliy wag
anversoly pffccted by implgwentation . of 8CR Scheme . .,
ilacing thelr juniors in the next higher sgcale.of pay':l.

will now be considercd for ncxt higher-scale of pay fro : :
Ihc date thelT Immediate juniors became ¢11gibly for {E%T," ’
next higGher sTaAl'E: TRz WiIl, however, not ba applicahle
. t@ the.offiT1als who .ore senior .toithose officials, %! '
;reught on transfer under Rule-38, ¥&T.Vol.IV-and.ere, .

“laced in the next higher stale of pay by virtue of length .
~f saeryvice.. . . : S :

3. 1The inter~se seniority of the officinls in the
lower grace will be kept intact fer the purpgse of . -
nligibility fer premotion to noxt higher grade. : 1
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¥roms To
L, Sundaresa Sarma, ' Thé 'Sr, Sur.it. of Post 0ffices,
Accountant . . e Hyderakad City Pivision,
% the Sr,Supdt, of POs., Hyderabad-500 001,

Hyd. City Bivision,
Hyderabkad-500 601,

Respected Madam,

Sulks~ Request for promotion under TROP Scheme,

T am working as PO & RMS Accountant from 29,9,1%993 onwards in
thd pay scale of k,975-1660 with a special pay of R.98/- per month,
My year of passing PO & RMS Accountant examination is Juna, 198%,

Though I have passed Accountant Examination in the year 1989
for want of vacancy. I could g:t my pr motion from 29,9.93 regqularly
kut I worked as Offg. Accountant {n the leave vacancies and the
®roken periods come. to nearly two years {.e, from 7. 8,89 to ?a 9,93,

Similarly Shri B,V, Ramniah, APM Accountants Markapur Haad Poat,muryg

-0ffice has passed the PO & RMS Accountant Examination during May M1y
1996 and he is8 {n the pay scale 0f RB50975-16680 with special pay of

’.90/= per month,

Out of the above, I found ranked as senlor for all purposeq in the @
given cadre,

It is noticed that my junior “hri B,V. Ramaniah APM Accounts
Markapur HO who has passed PO & RMS Accountant Examination in the
year 1990 is promoted to the pay scale of R, 1409-2300 We@.fy 307,94
under the scheme of TBOP...

In this connection as a senior to him, I feel that my financial
benefits wlre adversely affected as my junior draws more pay than me,
I wish to submit that Directorate vide letter No,22-5/95-PE,I dt, 8,2,96
has clarified that the interest of senior officials have to be

. safeguarded by promoting the senior officials to the sama cadre to

whichtheir juniors were got promoted, Further, I am to state that
the promotions to the pay scale of Rs,1470-40-1800-EB-56+2300 in the
cadre of APM accounts should occur to the senior (l.c, myself} first
and next to the junior i.,e, Shri B,V, Ramaniah who was already
promoted to LSG cadre causing discrepancy and anomaly,

. As such I request your goods self to consider my request by
gafequarding my seniority and pay by promoting r.a ¢to the cadre cf

=43,1400=2300 with the same data f£r~m which my junior was promoted

i.e, from 3,7,1994,

Thanking vou,

ng.8-9b Yours faithfully,

Hyderabad-288Rx%29& . |
Dateds 508 001, . ' S §§§kﬁﬂﬁ(ﬁ 5
| ‘ (B¢ Sundufﬁﬁg'gg}ma)

Actt, % SSPOs City Di:
-

D- Tec . fabvhed .
("
"Hé\f\fvt‘:r-lvb
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justice frem #‘our end.
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Sir,
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s From

" / _ L.Sundaresa Sarma "

/4 | - Accountant _
,f" ' * % SSPOs City Division : i .

|  HYDERABAD-500001 = - -~

| To ‘

, The Chief Postmaster General

a AP Circle

] Hyderabad-~500001

‘ .

| Sub Promotion unger TBOP, S --case of Shri L.Sundaresa

" Sarma, R(G S (?Aam Ol Dn. B

| Ref My representation’ dated 29-8~1996 addressed to the

S$SPOs Hyd.City division.

' Respected Sir,

\

-[ I most humbly submit that vide my representation cited above, I have
| requested to promote me to TBOP cadre wef.3-7-1994 from the date
H of my junior Shri B.V.Ramanaiah who passed the PO & RMS Accountant
| Examination in 1990, one year later to me on the grounds that the

| said official who passed at a later date cannot be promoted to L3G
| cadre (TBOP) irrespective of the fact whether I have completed 16
e years of total service or not for the reason that I rank senior to

,‘ the said official as PO & RMS Accountant as I have passed the examina-
Y tion in the year 1989. Although the TBOP scheme has been introduced
I and made divisionalisation wef. 8-6-1994, I cannot be deprived of

my promotion to LSG/TBOP cadre since any scheme that is intreduced
shou 1d benefit the interest of the officials and it should not harm
‘[ anybody's interest inasmuch as had PO&RMS and LSG cadre have not
N been made divisional cadre, my seniority as PO & TMS Accountant -w«:)gld
have been maintained by Circle Office on the basis of Circle seniority
and I would have got my APM Accounts in LSG cadre earlier to the
' said official Shri B.V.Ramanaiah who is now working as APM Accounts
at Markapur HO in Nandyal division coming under .Kurnool-—Regign. --
"By making the PO & RMS Accountant post as divisional cadre, 125
| sanctity is -lost by depriving the senior officials by making them
| to remain as Accountants while benefitting the Jjunior Accountants
| as AFM Accounts as illustrated above which is by all means injustice
y to the officials who have passed the examination by satisfying the
departmental conditions which were in vogue at the time of appearing

\
. [ for the examination. ' :

't The Dte. has issued various orders pertainipiing to the promotion of
officials of various categories to TBOP/BCR emphasising that the
j senicrity of the officials who passed examinations like UDCs in Circle
?).L‘ ' Office UDCs in SBCO, 1/3 LSG, and PO8SRMS accounts etc. to be recdned
¥ from the year of pasing without taking into consideration the date
from which they have entered into the basic service but to recon
their seniority in respective cadres after passing the examinations
| on the merit and year of passing. Likewise several officials in
y general line got their promotion to TBOP/BCR based on their year
[ of passing but in the case of PO&RMS accquntants, the same principle
\[ is not applied which appears to be with any naked eye against the
principles of natural justice.

I, therefore, pray the benign Chief Postmaster General to 'consider
| my request and promote me to TBOP cadre on the same analogy as is
- applied to other categories of officials and promote me to TBOP from
‘f the date my Junior official Shri B.V.Ramanaiah who got promotion
\ [ from 3-7-1994. )
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From .

Sri L. Sundaresa Sarma,

Accounitant, '

¥ the Senior Supdt. of Post Offices,
Hyderabad City Division,
Hyderabad-200 001,

To

The Chief Post Master General,
(Staff ndalaty,

fd.F. Circle,

Hydar‘abad‘"ﬁi:m Oo0t.

Sub:— Fromotion to L.5.6. Cadre. : ‘ ‘

Reft~ My representations dated t?L—iE—?& and 08-01-97
addressed to the L.F.M.G., A.F. Circle, Hyd-l.
{Btaff Adalat).

Discussions held during Staff Adalat (08-01-1997)

—— e T

-3

o — R
Sir,

Irn the 8taff Adalat held on 08-01-1%997, 1 personally
attended with a reguest to-promote me as L.5.6, Grocountant with effect:
from the date my junior Sri E.Y. Ramanaiah, APM, Accounts, Markapur
was promoted as LBG Accountant.

During the Adalat 1 referred to a case similar to my case, .
in which Hom'ble C.A.T., Mew Delhi in 0.A. No 45/71, has passed a

judgemsnt to promote a senior official on par with his juniors. The -

C.F.M.B., A.F. Circle observed in the Staf? pdalat held on  0B-01-19%7
that if the Judgement of C.A.T., New Delhi was implementad by the
C.F.M.B., New Delhi Circle, the same procedure may also bhe adopted 1in
my Case. - '

The Chief Fost Master General, New Delhi has implemented the
judgement given in 0.A. No. 43/%91 vide mema no. Staff/RV-Pastal/IX
gtd. 09-01-19946 and a copy of the same is submitted herewith for your
kind perusal. ' :

Thanking you, Sir,

Yours faithfully,

Hy o - ‘ @mm
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To
The Sr- Supdt of Pos
Secundrsr‘abad Division
Hyd-arabadﬂﬁ .

1.5, ,!\..P.Circle, Hyd“-‘t'}

(Thro C.P.V

R*‘s;»ec-ted Qir,
o Schaint.

Sub:- Request for progob ion under o7

ip the

ref:— Arising.
Py

1 am work.ing as PO RMS .Accour\tant from 07-12-86 orwards ‘
pay geale of BSs. a75-1680 with & spl- pay of Bs. an/- per month.
PO RS Acclt exam is

o 0 =

yeat’ of passing
y Smt B. Satyavani . hoeti. Sen, Kac-h"agud: MO
ri1 1988 and

exam during
1680 with spl pay of RS ap/~ per menth.

cimilarl e
pasaed the je in he P
of Rs g75—

. out of the sbove, L found ranked as senior for 211 purn IS n

the given cadre. .
pased PO RS

It is not iced that my 37 i oy aatyavent.
am in the year i JLed to the P seaie of
1400-2800 w.e.f.1-198 under the seharns of OTEP. :
In this conpect ton &5 8 senior O her 1 feel that mvy ¢ jraancial
reely affected as Wy junior draws more (.8 vhuin e,
t that Directorate vide 1r. no.22-—5/95"4"E-I gt f-2-98
d that the interests of sentor off icials have Lo be ' ‘
safegaurded 3% prcmoting the senior of ficials to the szaw cadre Lo
which thier juniors were got pr'oﬂmted. Further I 2m Lo stabe Lt the
promot 1eNs to the pay scale of 1400-2820 ip the cadre of APM pccts
wiould osour to the senior (i.e. my et Lo Lhe Juntor

. gel1f) first prd NEX
;! ..e. amt B. Satyavani, who was already pr'rmoted ro LEG Ceudre causing
discrepsncy and snomaly. _

who B

penafite wer
1 wish aubmi
has clarifie

w regrest by

goend self to congtdar i
to the2 cedre of

As such I request your
safegaurding my seniority and pay, by promot ing 1w
1\400'-2000 with the saime date from which my junior wias promoted.

30*'05—1998, Yours faithful Ty,
Hyderabad. QCO i Hakon o
(F{a_-&'in'i Natas 3 jrnd

Copy to!
The Asstt Pa

% CPMG, AP Circl
supdt of PO's. i

*\-fr-o,.J\W' _
>

stmaster General(SBV),
e, Hyder abad .-

2. The Sr. a. SE dny, Hyd—27 -

RO "f:w.-mkw.
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From:

smt Rajini Natarajan S—?
Accountant(PLI) '

o the Chief Postmaster General

A .Py: ~ircle,Hyderabad-500 001.

v

N

To

The Sr. Supdt of Post Offices

secunderabad Division

Hyderabad-500 016.

( Thro’® The C.P.M.G,A.P. Circle,Hyderabad-1)

Sir,
sub:- Request for Promotion under OTBP scheme.
Ref:~ My Representation dt. 30-5-96.
KKK K
I invite your kind attention to my earlier representation
cited above. $o far, I have not received any reply from your
office.

In the mean time I came to know that one more Junior
official by name Sri B.V. Ramanaiah APM A/C’s Markapur, who
passed the PO RMS examination in the year May-90 is promoted to
the Cadre 1400-2300 w.e.f 3-7-94 under the scheme of 0OTBP and
working as APM Accts. at Markapur HO under Nandyal Dn...

In this connection as a senior to him ( my year of
passing PO & RMS exam is 1986and I am working as Acctt. since
7-12-1986) 1 feel that my financial benefits are adversely
affected as my Jjunior draws more pay than me. I wish to submit
that Directorate wvide Lr.No. 22-5/95-PE-1 dt. g-2-~-96 has
clarified that the interests of senior officials have to be
safeguarded by promoting the senior officials to the same - cadre
to which their juniors were got promoted. Further I am to state
that the promotion to the payscale of 1400-2300 in the Cadre of
APM ACCTTS. would occur to the senior (i.e. myself) first and
next to the junior i.e.,Sri B.V. Ramanaiah, who was already
promoted to LSG Cadre causing discrepancy and anomoly.

As such I request your good self to consider my - request
by safeguarding my seniority and pay, by promoting me to the.
cadre of 1400-2000 with the same date from which my Jjunior was
promoted.

Yours faithfully.

0g-05-1996, G N
Hyderabad. (Rajini Natarajan)
Copy to: -

The Chief Postmaster General,
A.P. Circle,Hyderabad-500 001- for information.

N [ ST P g
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P Omi Raidni Natarajan, : [ {
Y Accountant, . . 0 E 1
i -+ Secunderabad Division, E : AT
b oon deputation at PLY, o , tot fi
| % the:Chief Post Master General, v s
' , ALPL Circle, B A - o
 Myderabad-300 Q0f, . , T . i } i
: * Yo gl m- Sevhadgou Rag A-dmb . : ' i
u %o The Chief Fost Master Gererall, - C l j 'f
Pl + (STOAFE ADALAT) i . _ ! i
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G 1 . . - .
. Sub: -  Promotion whder TBOP scheme, ( ‘? ]
. i . d !
: ) Ref:~ My representation dated 9994 3o 1
L i ' - : addressed to|SSFOs, Secunderabad Divn, ! 9
\ }l i : - . . ' : 4
l P ; . | ’ KT D § 3
b : | T
v ;"f : R ! . s i
E \) : es?ected Sir, ! i ?.
* S I most humbly submié that vide my representatiom cited
! . above' 1 have requested to promote me to TEOP cadre with effect 3
| f © from  03-07-1994, |.e, fromfl the date my junior, Sri B.Y, -
Ii i Ramanaiah, who passed the F0 %.RMS ﬁccuqntant Examination in }?90 {
' , four years later to me, on th% grounds that the said official‘whm H .
i -, Passed- at a later . date cannot  be promoted . to LSG  cadre {
¥ ] " dirrespective of the fact whether I' have completed sixteen yoars 1
‘ of ‘sarvice or not for the reason that I rank senior to the said H ¢
‘ ' official as Accountant as I Have passed the éxamination Ln the

Coyear 19864, Although the TROP [Scheme has been introduced and made
+ divisionalised with effect from 08-036-1994, 1 cannot be deprived
of my promotion te LSGE cadre, isince any scheme that ls .introduced
should benefit the interest of the officials and it stiould ‘not
harm anybody's interest inasmith as had Accountant and LSG cadre

t have not been made Divisional cadres, my seniority as PO I'&:""-i’;:l"l_S
Accountant would have heen maintained by the Circle Office and on
t " the basic of Circle seniority11 would have got my APM,  Accounts
\ ' in LSG cadre earlier to the égid official, Sri B.V. Ramanaiah, -
;f‘f' . who is5 now working a= AFM, Afcounts at Markapur HD in .Mandyal
{ Division under Eurnool Region., By making the FO % RMS Accpun?apt‘
post as Divisional cadre, its sanctity is lost by depriving - the
., senior pfficials by malking Ehem remain as Accountants while \
c.benefitting junior nccadntanﬁs as. AFM, Accounts as mentioned - ]
1 ' abave which is by &ll means injustice to the officials whe' have |
passed the examination by satiefyving the departmental conditions

; v which were vague at the time of. appearing for the examinatinn?

-

-
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. _ i
} ‘ The Directorate has izsued various orders pertaininé to
? © the promotion of officials df, various categories to TBOF/BCR
] emphasising that the seninriﬁy of the officials whao aa%fei :
' amd rd A e L\ ; ! 5 g T LS and F A
LRATLNETIONE  1ike UDCs in C.0Y, uDCs in SBCO, 1/3 LSE an ‘ \
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AS Accountants etc. to be reckoned from the year af passing
Aithout taking into consideration the date from which they have
entered into the basic service but to reckon their seniority in
resppctive cadres after passing the examination on merit and year

of v¢ﬁ551ng. Likewise, several officials in general line ‘got
' the{f promotion to TROF/RCR based on their year of passing hut in
the —case of PO % RMS Accountants, the same principle i& not
applied which appears to be against the principles of natural
justice. . ' o
: o -1, therefore, pray the ben1gn Chief Fostmaster: Benegral
to consider my request and piumote mez to TEROF cadre on the s&ame
analogy as is applied to other categories ot officials ~and
promote me to TBOF from the‘ddtc my dunior official 8hri B, V.
Ramanaiah who got promotion from 03-07-1994. . s

This appeal is made to vour kind honour since 1 did' not

oget & reply from sy i-eesceste Sapssdss Izm. S55F0s, Secundurabad

Divisionand abfs Ao ﬂmtnd ckglaﬁ

Y

I hope to receive the justice Trom your end.
Thanking you, 8Sir,
Yours faithfully,

Flace : Hyderabad. va\ Nﬂlfm'df/"‘
Date : §-12-96 =

P

{ RAJENT NATARAJAN )
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HEmt. Rajini -Nataraian,
Aoocountant.
Secunderabad Divi
on deputation at
' Folo 1o, Ythe Chief FPost Master Hareral,
i A0 Circle,

i Hvderabad-S00 004,

'
i
i
i
i
H e
I
'
1
'
1

L3

| [
. The Chiet FPost Mas
' (Statt Adalab),
a. . Qircle,
Hyiderabad-t

Py
ol

eneral,

: Bubr~  Fromotion under TEDF
i Refr— My regrs
i 1+

sanbations
16 addressed to

and S0
Herunderabad 010,

- . Y reoresentation datead Dh~1E~-199
¥‘ addres to the OPMG, &.%, Dircle (Staff

. [) : _ 4

| L TP FTIp

»

: B incantinuation of the letters cited ahove I enclose a

; coanarative statemsnt, my reguest and the grounds for reguest o

: vour kind perusal and consideration.
: COMPARATIVE STOTEMENT

Lo Mame of the Smt. Radini Nabaraisn

Bri B.V. Ramanaiah
official ‘

e Date of sntry

Cb—15%78

‘ : Ze Year of passing 1986 1990
OO RMS axam.

el

.q}M{ﬁw Working as acch. D7 -18-1986 Mawv, 1990
‘ With effect fram

Wn special pay of Re., 90/- granted in lieuw of

. Migher scale of pav for involving highar res-

: ponsipility),

: . Fromotions Dus Fromoted as 153

i (OTEFY cadre Ri. 1400 -
: AERL0 with effe~t from

! GE-07-19%4,

! de MWorking as Hooountant (PLT, ‘ AR, Aooounts. Markapue
1

! LOCPME, ALP. Circle. Mandval Divn.. Furnool

1

Mo d o,

\ b
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I earnestly request you to consider my case for
cromotion  as LBE Accountant on par with the Judoement and on fpar
with my junior Sri E.Y, Ramanaiah.

Thankinag vou,

Yaurs sincerelv,
Hvd-~1 )
: IS S E B . gve Na)«ﬂ*",/
Date : 0B8-01-1997 | Qw\m 6\\\(,-\7

—
¢ SMT. RAJIME NATARATAN )

~
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“om
Smt. Rajini NMatarajan,
Accountant, FLI Section,
. the Chief Fost Master General,
A.F., Cirecle,
Hyderabad-500 001,

To

The Chief Fost Master General,
{(Staff Adalat),

a.F. Circle,

Hyderabad-500 0G1.

Sub:—- Fromotion to L.8.G. Cadre.

Ref:- My representations dated {Qf-12-94 and 08-01-97
addressed to the C.FP.M.GB., A.F. Circle, Hyd—l1.
{(Staff Adalat).

8

Discussions held during Staff Adalat {(08-01--17977)

*— =W
Siv,

In the Staff Adalat held on 0B-01-1997, 1 personally
attended with a reguest to promote me as L.S5.6. Accountant with effect
from the date my junior Sri EB.V. Ramanaiah, AFM, Accounts, Markapur
was promoted as LEG Accountant. '

During the Adalat 1 referred to a case similar to my case,
in which Hon'ble C.A.T., New Delhi in 0.A. No 45/%91, has passed a
judgement. to promote a senior official on par with his juniors. The
C.F.M.G., A.F. Circle observed in the Staff Adalat held on 03-01-1997
that if the Judgement of C.A.T., New Delhi was implemented by the
C.F.M.B., New Delhi Circle, the same procedure may also be adopted 1in

my case.

The Chief Fost Master General, New Delhi has implemented the
judgement given in 0.A. No. 45/91 vide memo no. Staff/RV-Fastal/IX
dtd. 09-01—-1996 and a copy of the same is submitted herewith for your
kind perusal.

Thanking you, Sir,
Yours faithfully,
{

Sd'- A Slakid alaw VV\RW ‘\"‘J“’““(
Date : Zo-i-97 ({ SMT. RAJINI NATARAJAN )

Hyderabad-1.
!
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Grounds for reguest:

The grant of L8G to accountants of PO & AM3
Aecountants cadre framed under proviso to Article 3@9 of Lhe
Constitution issued in the name of the rresident of India
vide Ministry of Communications Notification Mo, b/ 26-73-
SFR.IX dated 30.09.1976, stipulates that clerks/Fostal
asmistante in FPostoffices with ten years of service in the
grade who have passed the P g EBMS Accountants eyaminations
are gligible for promotion  to Lowat Selection Grade
accountants  in the Pastotfices and  the promotion is by
seniority based on the year of passing the examination.

The L86 Pramotions Rulings and clarificat.ons
given in DG (P&T) MNew Delhid letler MO .9-B/72-5FB>11  dated
10.01.1974 clearly lays down that senior officials should not
pe left out for consideration ro Lower Selection Grade just
because they had not completed prescribed years of =ervice
i.@. 1& years in this case.

The Rule of 1976 bas not heen amended SO far .

The Rules have been framed under proviso to Article 309 and

(Y ERN & mandatory force and these will prevail over
sdministrative instructions. Tn this context my Case is
titting case as per itemid of the Recruitment FRules which
refers to officials who have passed the FO & RMS Accountants
evamination and they are gliaible for promotion after
completion of .only ten years aof cervice. Accordingly 1 am
wligible fTor promotion with effect from 1971, but ignored.
I rank senior to those who passed this exnan subsequently
Gri.B.Y.Ramanaiah) and also to those who are bheling consicered
£ TEOF o the basis of sixteen years of corvice. Merit i=
atime-honoured principle from the remote past and  thie is
alse contained din item 1% of Recruitment Rules and this
principle of seniority based on merit as a result of paLsing
the PO & RMS Accountants wxamination has been imcorporated in
NG (FAT) Lebtter No., G 12/ 68-SPR.TT dated 1%.12.1959 and also
im letter Ma., G-10/68-5FR. 1T dated 12.8%,197@.

Tn  this comnection a copy of judgement dated
24 .R2.1993% af C.6.T., Frincipal Bench, New Pelhi in
0.6.No.402/921 Tiled by Sri.Red SBingh 18 enclosed for perusal.
My case is similar to the above C.a.T.Judgenent of New Dizlhi

REQLIEST
I therefore, earnestly request the Chiet
Fostmaster Gerneral to kindly consider my case and promotz me
as LSGE Accountant from the date my junior Sri.EIVIRamanaiah
was promoted,  with all consequential penefits under the
Fecruitment Fules of 1976,




I alsd came to know that some of my
{( S8mt.Rajini Natarajan Accountant Sec’bad and
Accountant, Hyd City Dn) have
promotion on par with the junior.
benign

for promotion and for this act of kindness,
grateful to you Sir,

Thanking your Sir,

Yours faithfully,

s

(V. K. RAMICHANDER)

Date: 86.068.1997

")

Ir T Q. W—a
e

J_Mt.ﬂi,

V[
i

1
colleagues
Bri.L.8.8arma,

alssc  represented foﬁ the

I once &gain requesty the
Chief Postmaster Geweral to kindly consider

ny , case
I will remain
- |
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. AR
- Central Administrat™Mve Tribunal :
Principal Bench, New Delhi.

G.A.No.45/91

New Delhi this the 24th Day of February, 1995,

Hon’ble Mr. J.P. Sharma, Member(J) ‘ . .
-f Hon’ble Mr. B.K. Singh, Member {A) oo

b
i Shri Bed Singb, ‘ i } : o
. §/o Shri Ran Singh, ‘
C/o Shri Sant Lal,advocate,

C-21(B) New Multan Nagar,

1 ,
Delhi-56. Applicant o

{through sh. Sant Lal, advocate)

versus )

1. Union of India, through
the Secretary, Ministry of

Communications, Department of Posts, .
New Delhi-1. '

t
1
2. The Chief Postmaster General, ‘
Delhi Circle, ‘
Meghdoot Bhawan,
New Delhi-1,

3. Shri K.K. Singhal, b :
Asstt.Postmaster(Accounts], ;

|
(LSG Accountant) New Delhl H.O. ;
New Delhi-i,

. - - A x
4. Shri Br-ham Pal 1Lsg Accountant, N 3
( _New Delhi H.O0. New Delhi-1. ' -

5. Shri M.S5. Gauba LsG Accountant,
Ramesh Nagar K.0.New Delhi-15.

6. Shri Darba FNaha Lo Accountant,

Delhi G.P.0., Pelhi-g. Respondents ' ] :

(through Sa. .. Lupta, advocate) ?
_ ORDER - ' | - i

delivered by Hor’ble Mr.B.KX. Singh, Member (A)
This 0.4, has been filed against memo,

numbers 1 & 2. Both were issued from the office of Chief{

Postmaster General Delhi

Circle vide annexures A-1 and

A-2. Annexure A-1 relates to the grant of special

|

i |

allowance of RS.40/-~ to two persons promoted under time , , , {’
|

bound promotion scheme and annexure A-2 relates to the

promotion of three persons who though paséed the Post % g

o ) B AR
,’k‘% ' :j‘ ' ig

o 1

i , |

i:. L .
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office and RMS Accountants examiﬁation in 1979 in their
circles Western and North Eastern but on their reguest
were transferred to Delhi circle. These people have been

promoted ignoring the claims of the applicant.

The admitted facts of this case are these.
The applicant was appointed as Postal Assistant with
effect from 4.1.1977. | He passed the .departmental
examination for promotion to the post of the Post Office
and R.M.S.(Railway Mail Service) Accountants examination
held in 1979 and was promoted as Post Office Accountant

with effect from 2.4.1981,

A neeting of the Departmental Council
(J.C.14.) was held in 1983 with the members of the service
unions and staff -ide to consider the promotional avenues

of Postal employees wherein it was decided that scheme

for two time bound promotions in one’s service career (i)

_on completion of 16 years of service and other after |

completion of 26 yesrs of gervice should be introduced.

{

The new scheme of one timezbound promotion
was framed and introduced in Postal Department with
effggt from 30.11.1983 vide DGP&T No.31-26-83-PE-I dated
17.19.1983. This is annexure A-4 enclosed with the 0.A.

This was also applicable to the Post Office and R.H.S5.

Accountant cadre, vide para-2) of the Scheme according

to which they were fo be placed in the L.5.G. scale of
pay only on completion of 16 yeafs of service and were
allowed supervisory allowance when posted against the
standard post in their turn and it was not opposed by any

service union.

<




(
j

It ie admitted by both the parties tﬁnt the
applﬁﬂynt had not cémpleted 16 years of service in
clerical cadre which is a pre condition for grant of
L.5.G. He could not be promoted to that grade. It is
further admitted that though Respondents No.3 to 6 are

e
junior to the applicant in Post Office and RMS Accountant.

cadre but since they had compléted more than 16 years of
W
e

service, they were approved by the D.P.C., wunader the Time_
— e — s

[ .

Bound Promotion Scheme. The applic¢ant has not completed
- —— . ——

16 years of service and is not entitled to promoticn

under T.B.0.P. is not in dispute,
+he relief prayed for are:-

i, to set-aside the impugned orders;

{ii) to direct the respondents to consider
the applicant for promotion to the
post cf Lower Selection Grade
Accountant in accordance with his
seniority and the Recruitment Rules

s 1976 from the date his immediate
junior was promoted;

(ii)  to grant the consequential bericfits
of arrears of salary and allowunces
and seniority etc. _

A notice was issued to the respondents who

filed their reply -and contested the application and grant
of reliefs prayed for. We heard the learned counsel for

both the parties and perused the record of the case.

The learned counsel for the applicant placed.
his reliance on the Recruitﬁéﬁfﬂgulés of 1976 sspecially
item No.15 dealing the grant of L.S.G. to Accountants of
Post Offices and RMS Accountants éadre framed undef

Proviso. to Article 309 of the Constitution issued in the
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PEERRNR  ita bl et TS .“-,_‘_“_..\

(._ﬁ—‘—‘ﬂ— S,
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—4—. - K
name of President of India vide Ministry 0
Communications quififigigz_ﬁfo.6/26—73—SPB II dated ﬂ&?é
30.9.1976 which  stipulates that the (Clerks/Postal iF

———— -

-

Assistants) in the Post Offices Hlth 10 years of service
——

_in the grade who have passed the Post Offices and Railway

'
g S— :

Mail Service Accounts Examination are eligible for

S N— - s :
promotion to lower selection grade Accountants in the
'l___________._w__._.h_w__'__d____—v-‘-—'—*——__‘_*_‘___ - _ s
Post Offices and the promotzon is by senlorlt based on !

the year of passxng th> eyamlnatlnn This is annexure : 1

A-e of the paperboak. The apbllcant was due to be '
considered in accordance with the statutory rules of 1976
but he was ignored. The learned counsel also referred to
the clarifications given in D.G.P&T, New Delhi 1letter i
NO.9-8/72~SBP-II dt.10.1.1974. It clearly lays down that :
senjor officials should not be left out for consideration i-

- — — - _h—d—‘_"—-—b_—u
to lower seiection grade just because they had not - !

T
completed 16 years in the requisite clercial grade. It

‘__,_——'——‘__'_’_"\—‘-—H____‘—”_—‘
further stipuliates that such cases should be referred to
T ——— .

D.G. for purpose of granting necessary relaxation so

e - :
that these saniors are brought within the zope ' of

consideration. Thig letter of D.G.PLT is enzlosed as
- L]

oooTeranEen.
Annexure A-7 with the 9.A. \

It was further pointed out that Respondent
No.3 is junior to the applicant since the latter passed
EE&E P.0.& R.H.8. Accountants examination held in 1980 ;
where the former passed it in 1982. Similarly,” Sarva
Shri Braham Pal, M.S5. Gauba and Darba Naha (Respondents
No.4 to 6) are also junior to the applicant although they
passed the examination in 1979 but as a result of inter
circle transfer under the provisions of Rule 38 of P & T

— |

Manual Vol.4, on their reguest from Western and North

{ L

J.a"—-/

B S
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Service yere ailoweq the 0 yoars >
. Under the
union . | nts in Consultatjop with starf
. 18 -admitted that the epplicant hag

completed

-only 14 years of service when DPC met. pe argued that

- With the introduction of the new Scheme, ai] instructions

on the subject has been shperseded. .
i

_After hearing the rjival Contentions ang
going through the record, we are unable to accept the
contentions of the learned counsel for the respondents.
There is a clear averment in O.A. that rules of 1976

heﬂa not been amended even after the new scheme of TROP

was introduced. The rules have been framed under proviso

to Article 309 and have a mandatory force and these will

prevail over administrative instructions. Item 15 of tha

Recruitment Rules refers to officials who have passes the
L L

P.0. and R.M.S. Accountants Examination and they are




{f

eligible for promotion after completion of only 10 years

of service. They will rank senior to those who passed

““this examination subsequently and also to those who are
=

being considernd for TBOP on the basis of 16 years of

service. Merit is a time honoured principle from the
—— .

.xrenote past and this is also contained in item 15 of the
Recruitment Rules and this principle of seniority based

on merit as a result of passing the P.O. and RMS

\‘Accountants examination has been incorpovated in DGP&T

,V..s\“/ﬂ letter No.9/12/68-SPB-II dated 13.12.1959 and also in

letter No. 9-10/68-SPB-1I- dated 12.3.1970 placed at

/f annexure A-5 and annexure A-6 of the O.A. The same view

has been reiterated in letter No.%-B/72~SBP~II dated
e

10.1.1974 that ceniors cannot be ignored just because
S —

they had not completed requisfte number of years for

being eligible to LSG. In all such cases reference is

required to be made to DGP&T for relaxation.

" The rules are of a mandatory nature and

- —— —+-—administrative  instructions are merely directory in

pature. The recruitment rules will previiil over
[}

administrative instructions. Only tbose administrative
instructions yhicﬁ supplement the rules acquire mandatory
force and, therefore, the instructions guoted and filed
at annexures A-5, A-6 and A-7 will have the force of a
statute and the instructions gquoted by the learned
‘counsel for the respondents which are inconsistent with

rules will! be treated as merely directory in nature.

!:Leir non-observance will not matter but non-observance

of 2 rule issued under proviso,  to Article 3109 - of the
Constitution and administrative instructions issued to

supplement them will prove fetal,

;]
Q.

ey e s =




the ruleg,

and he is not clai

statutory Yules of
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Department of Post - India

Office of the Supdt.of Post Offices,Nandyal Divn., Nandyal = 1.

iy s o e e v v i B vt v s S e e i e .

Memo No. B3/RT/95/I1I dated at Nandyal-l, the 2-5-95,

1 The following Rotational Transfers are ordered

in the interest of service with immediate effect.

1, Sri T. Ramachandram, Postal Asst,.,Allugadda HO to be Postal
} Asst., Sirvel S0 vice Sri M. Anisul Hay transferred. The
transfer is at request without TA/TP.(To make first move) .

 2. On relief by S1.(1}, Sri M.cAnisul Haqg, Postal Asst,, Sirvel.
| S0 to be Office Asst., DO,Nandyal at request without TA/TP
= vice Sri N. Balakrishnudu transferred,

Nandyal to be Postal Asst., Nandyal HO vice Sri N. Nizamuddin

%f On relief by Sl.(2), sri N. Balakrishnudu, Office Asst.,DO,
ftransferred.

I1

ay a

1. Sri B.V. Ramanaish, Accountant, Allagadda HO to be LSG APM(A/Cs),
. Markapur HO, terminating the existing officiating-arrangement.

: . . 7

2. Sri B. Madduleti, LSG Pi4 and qualified Accountant, Nandyal HO
to be Accountant, Allagadda 10 vice Sri B,V. Ramanaiah

transferred. (To make first move), .

tr

All the above transfers should be given effect
to by 20~-5-95. No official should be relieved on M.C. without
prior permission of this office.

: All the officials who are ordered to make first
ﬁove should be relieved on or befare 8-5-95 positively.

qﬁé&%ﬁy_gg_ggis memo is issued to:- 7 _ "
711 to € . The Postmaster, Allagadda / Markapur / Nandyal HO.
7 . > 12, The Officials. R

13 tol8. PFs of the Officials.

19. The SPM, Sirvel S0.

20 to 30. Sparc.

-

o oo
QL“LKT-CJ—:——-—’
Moty 4?»‘/5)’35‘_‘
(N.P. MUTHYALAPPA)

. Supdt. of Post Cffices,

N qﬂ\w.gthnéﬁ Nandyal Division,

Nandyal -~518 501,
o
Pdpatabe

T

% j:mp‘; i

o B LM
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. DEPARTMENT OF POST

; OFFICE OF THE CHIEF POSTMASTER GENERAL, DELHI CIRCLE,
' ~ NEW DELHI- 110001.

f SN C b &

Dated at ND-1, the 9.1.9%.

.
-1

¢ - T .

; "\ Sh. Bed Singh, APM (A/C)}, Parliament Street 'HO
: who - was promoted to LSG Acctt. Cadre w.e.f. 24.7.93 vide
S circle Office Memo. No., STAFF/RV-Postal/¥Y1I1  dated

F 17.2.93/19.3.93 is now in pursuance of the judgement dated
‘ '24.2.95 passed by the Hon'ble CAT, New Delhi in OA No.
T e s - 45/91, ordered to be promoted to LSG Acctts cadre w.e.f. the

date hiasa Junior: were promnted with all cﬁnsequentxal

: ' henefits vide Memn. ibid daLed 3.6.90,
E /(ﬁérer:::;;jha _ .

4 %

2PN I BRTUREL R A
i lf ‘{ ¢ 5 .‘-. -,\: L"" Sire .-
\ \Q’r Oreee N e ASSTT. PISTMALTER GENI-‘.RAL (Sfiarr)
' *-nh_«—-f’ﬁopy Lo -
'? f. T'he Sr.Postmagter, Pnrliamént Steeet N0, Now i
' *4/ Delhi-110901,  The cAase for creation of

f aupernumacacy iprat if rvequired may also be taken
up with gpxd n“(i ‘e {Estt, Section).
\ N
ASPOa (Court). GjD CPMG. New Delhi~110003.
The official concefned., o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 22 HYDERABAD ]JLE'NCH
AT HYDERABAD r '

O.As No. 1222 of 1997 . | | ;

i Between ‘ , ! |
| f L.S. Sarma & ' | |
- - 2 others Applicants ‘

o CEmd

The Chief Postmaster-General,
A.P. Circle, Hyderabad & -
3 others coe , Respondents

V=

REPLY STATEMENT FILED ON BEHALF OF THE R]:‘J_;PC)N]I)I ENTS

N ’ ’
|

I, H. Seshagiri Rao, s/o Warasimha Murthy, [aged

.about 56 years:; do hereby solemnly affirm and sincerély

state on oath as follows : ' ’

-

1e I am working as Assistant Postmaster-Genergl (s & ﬁﬁ

in the office of the Chief Postmaster-General, A.P?

Circle,

J

~ Hyderabad. As such I am fully acquainted with the ?acts of

thé.casé; T am authorised to file this Reply State&ent on
|

behalf of all the Respondents.
. L o

2. I have read the copy of the above Originah appli-

cation and submit that there are no valid or reasodable

grounds in the C.A. The various averments made in'the CeBo

are hereby denied, save those that have been speciﬁically

I
admitted herein under. The applicant is put to stfict proof

of such averments that are not been traversed herefn under .«

not be

3. The averments in paragraphs 1 to 5 need

replied as they are formal and procedural in natuﬂﬁ.

: T )Vl o \
or %W

ATTESTCR ~ DEF \L _
Asst, Postmaster l

ster Ganars). l

r

I

wpras Xar afusrdt (ewz) Qlo. W
Assisiant Accounts Officer §Budget) AP Clrcle, Hydetabad-500 00,
wen Qezazt XAV F1 WLl i r
Difice of the Chie! Rrginsstes Genarql :

wg afauem, 3o 1 5-500 000 : ’ L
A.P. CIRCLE, HYODE 2 840500 0.
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4. In respect of the averments in para 6{1) 2 it is to

state that the official on regular promotion to P.As icadre in thej

‘ ' |
scale of pay of k. 975 - 1,660 has been regularly appointed

in that cadre with effect from 31.8.1983 and he is continuing
to work in the said cadre since then. He had qualified in
the P.O. and R.M.S. Accountants FExamination, held iq 1989

as communicated in Circle Office letter No. RE/24-3/89,

dated 31.7.83.

5. As regards the averments in para 6(2), it is submitted

that the post of P.0 & R-M.S. Accountants carry addiFional
responsibility,when compared to other Time &Scale Pos%al
Assistants they are paid a Special Pay of fs. 90/~ pek monthe
There is no separate cadre with distinct pay for P.O||& R.M.S.
Accountants though tbey carry additional responsibility.

The special pay granted to the P.O & R.M.S. Accountants for

more than three years is to be taken into account fon fixation

of pay on promotion to higher post.

Ga With regards to the averments in para 6{3)|} it is

submitted that as per the P & T {(Selection Grade posfts)
recruitment rules, 1976, communtated vide D.G. 1¢ﬁeﬁ No.6—26/73;h
SPB.IT, dated 30.9.1976 P.As who have put in ten years of regulaxy

service in the P.A. cadre are-eliigible to e considered for

promotion to the L.£.G. in the scale of {(o0ld k. 425 |- 640} now

Rse 1,400 - 2,300 against the ear-marked posts meant Lor them

i
i 1
I

to the extent of 66-2/3 % on the basis of seniorityj:um-fitnees.h

1

33-1/3 % of the ear-marked posts are to be filled by selection
vide Sl.No. 11 of the recruitment rules. In respect| of the

officials who have qualified in P.0 & R.M.S. Accountls Exam.

¥ ) CuSY— W /’“
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. TN ¥i enera

mey qrzauzy FATA H1 &ii99 _
Uffice uf the Chiet Poginssigs Genaral A._P,_Circle, Hyderabééi.b{){)oo;,“
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a distinct set of rules have been prescribed at Sl. 15
said recruitment rules. A block number of posts are ea

for the officials of this category. The service condi§

85

of the

r -marked

lons

prescribed being eligible to be considered for promoti?n to

the posts. of Lower Selection Grade Accountants is distl
T |

|

from ordinery L.5.G. official. These recruitment rules

ngquishable

have come

into force on 02.11.76 as per Gazette Notification and/|have

not yet been replaced by another set of statutory recruitment

rules.

7 In regard to the averments in para 6{(4), it i

s

submitted that there is no direct recruitment to the c¢adre of

|
P.O & R.M. S. Accountants in the scale of pay of k. 975

- 1,660

with a special pay of R. 90/- or in the xadre of LSG ALcountants

in the scale of ®. 1,400 ~ 2,300. As aforesaid to the promotion

to the cadre of LSG Accountants, only those officials %ho have

qualified in the PO & RMS Accountants Examination andlalso

had ten years of service in P.As cadre are eligible. Tt

thus be clear from the 1976 recruitment rules that the
|

would

ordinary P.As who did not qualify the PC & RMS Accountidnts

Examination are not eligible to be considered for promotion

to LSG posts in the P.Os whereas P.As with PO & RMS Acdountants

qualification were exclusivély entitled for being consiidered

for promotion to the posts of LSG Accountants in the seale

of rs. 1,400 - 2,300.

8. In respect of the averments in it is to state

promotion to LSG Accountants in the scale of #s. 1,400 i+

for

2,300

the seniority in the year of gualifving in the P.0 & RiM.S.

Accountants Examination was to be censidered. In othér

Lost—". ot

Words
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9.

34

those passing the PO & RMS Accountants xamination inja

particular year will rank enblock senior to those'paésed
in the subseguent years. As'per Directorate letter No.9-8/72-SPB

dated 7.1.94, the seniority list for the purpose of gromotion

to the post of LSG Accountants is to be prepared on the basis

of the year of passing the P.0 & R.M.S. Accountants Examination

!
the inter-se-seniority of those passing in the same vear

being fixed according to their seniority in the Clerilcal Grade.

3

These, rules are not superceded conseguent on introdudtion

of T.B.0.P / B.C.R. Sicheme. As per the Directorate letter cited

if a senior is left out for want of requisite number |6f vears

of service in the clerical grade for being considered| for
|

LSC Accountants posts and a junior is to be considered since

-

he has the reguisite lehgth of service the rights ofgsenior
have ﬁo be considered notwithstahding the service condition
in tbe cle;ical grade by way Sf grant of necessary relaxation
to the senior official torgring his within the zone GL
consideration. The position‘relating to the senior;Ly of
PO & RMZ Accountants has been clarified in the D.G. fl

No, 9~12/5é—5pB.II, dated 18.12.59; 9-10/68-SPB.II, éated

12.3.70 and 9-8/72-SPB.II, dated 7.1.74.

9. It is submitted in mspect of the averments |[in that the

‘TBOP Scheme has been introduced by the Department vide letter
No. 31-26/83-PEI., dated 17.12.83 which came into foree with

effect from 30.11.83. Under the new scheme which isi‘ot in

|

supercession of the Statutory recruitment rules, 1976} a new

promotion scheme on completion of 16 vears of servicel|was

introduced. The item relating to P.0 & R.M.S. Accouﬁ?aﬁt is

Tt -

ST HRCWHET (ag2)
Assistant Aceounis Officer { Budger)
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at Sl. 21 of the scheme which stipulates that those who have

opted to PO & RMS Accountants with special pay will b
for Time Bound Promotion on completion of 16 years of
in the clerical grade. The applicant is not seeking

under this scheme of 1983 but is claiming such promot

statutory recruitment rules 1976.
' |
i
10. : With reference to the averments in para 6{7

state that the posts of LSG Accountants/APM, Accounts
[

declared a Divisional cadre with effect from 30.11.83

|
the order No. 9-3/94-SPB.II, dated 8.6.94. But this|

clarified to be for the limited purpose of transferred

liability only vide directorate orders dated 13.2.95,

11, In respect of the averments in para 6{(8}), 1

submit that the as per the D.G (Posts) letter No. 22

dated 8.2.96, all officials such as UDCs in Circle Of

SBCO, LSG {1/3 and 2/3), PO & RMS Accountants, will n
considered for next higher scale of pay from the dat%
their immediate junior became eligible for the next R

|
scale.

> eligible
service
promotion

ion under

Y it is to
were
as per

Was

t is to
5/95-PET
fice and
ow be

of

igher

12 With reference to the averments in paragraphs 6{10)

and {11) the details of representations and their disposal

have been explained in the comments para-3 above and

will hold good.

in O.A. No. 45/91 was cited in the representation by

the same

Though the decision of the C.A.T., Belhi Bench

the

applicant the same could not be decided at the Jiviélonal

level as the matter wa$ receiving attention at the Circle

Office level itself, in the light of comments offeréd against

V) b A
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earlier paras, suitﬁble decision may kindly be taken &3

. e '
Cizele—bsfieedevel & —

13. In respect of the averments in para 7(1) to 7{{8) of the
O.A«, it is to state that the statutory recruitment rules of 1976
have not been repealed, cancelled even after introduction of
TBOP/BCR Schemes. In the light of various comments furnished
above, the case of the applicants has to be decided.

decision given in O.A. No. 45/91 relastes to Delhi Cir

‘he HI
Jle |

and no instructions to follow the same have been 1usued by the

Sy Y oy N 2 Y =

Directorate. Hence the guestion of extending similar [benefits
to the applicant does not erise. 7 far as thease of Sri
B.V. Ramanaiah is concerned the said official appearsjto have

been promoted on completion of sixteen years of servige under

the TBOP Scheme whereas the Applicant is claiming toage

considered for promotlon on par with them on the ples]that

he was his Junior under the 1976 recruitment rules keeping

the clarificatory orders dated 7.1.94 in mind. The decision
of the C.A.T., Delhi, as declared in 0.A. No. 45/91 s not-
made applicéble to all similar cases. It is reiterated that
the applicants have not completed 16 years of servige in

the clerical grade though gualified in PO & RMS Accountants
Evamination and hence not eligible to be promoted unLer TBOP

Scheme. Sri B.V. Remanaish appesars to be promoted on

completion of prescribed length of service.

15. - The averments in paragraphs 8 to 13 need’no
reply. J
ATTESTOR DEPOI |
qgras daur wawlr (m) ASST. Fos T ka1 (S & V)
Assisiant Accounts Officer (Budget) 0[0 e . G . '
r‘:w tﬁ‘aquzr N $|‘!]’i‘8‘ﬂ . iv E .)ier ﬂnera ,
Office of she oo v gomesigr Generd AP, Clrcle, Hyderavad-500 001,
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For the reasons stated in the above paragraphs,

it is prayed that this Honourable Court may be pleased to

dismiss the 0.A. and pass such further order or order

oo

deemed fit and Proper.

o

£ G A —
Asst, Wral 5.8V,
Q/o. C ostmas;&zr General,

]
A.P, Circle, Hyderabad-500 001,

VERIFICATION

-

I, H. Seshagiri Rao, s/o Narasimha Murthy,

about 56 years, do hereby verify that the contents ir
above paras are true to my personal knowledge and acc
to the legal advice of my Counsel and that I have not

suppressed any material facts.

Hyder abad, ' -

Dated "z |{,.1.1998

WX
Q@Wﬁﬂ%

Assistant Accounts Officer,
frava i wafeg,
Qffice cf _.2 U 1201 of Accounts { Postal),
TR e . B 7o QU1
Andhra Cirele, Hydeiabad-500 001,

Asst +., DER

0/0. Chl&i I . |

BRM*

AP, Clrcls, Hyderapht

aged
the

ording

¥ /

\ _EJN A

:|J :&'\,}

F?r Generay,
3-500 001,




Y

-

IN THE CERTRAL ADMINISTRATIVE 7*:{IBUNAL
HYDERABAD BENCH B AT HYDERABAD

O.he No. 12272 of 1997

Betwesn :

LieEs Sarma &
2 others -« Applicants

Ang

The Chief Postmaster-General,

A.P. Circle,

Hyderabad &

3 others .. Respondents

Filed on

ET)

2 ' \nis ftf b- '
'\i\‘ﬁm ” }‘*
Ky ataly e

'(fg. REGEIVED ‘a 5
29 INB )y

\*

Filed by 2 Kota Bhaskar Rao
AdGl. C.G.S.C.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
 HYDERABAD BENCH AT HYDERABAD- 500 004.

0.A., §0.(33222 OF 1997

BETWEEN:

I.5.SHARMA S/0 Late Lekshminerayena Iyer )
. and 2 Others. APPLICANTS.

AND

1.UNTON OF INDIA:Rep,by:
" The Chief Posgtmaster-General,
Andhre Pradesh Circle,Hyderabad-500 001,

end 3 Others. ...  RESPONDENTS

=

: REJOINDER STATEMENT PILED BY THE APPLICANTS:

I, L.S.Sharma son of late R.D.Lakshminarayena Iyer,|laged about
‘42 years R/0 Hyderabad do hereby(:§§£§bnly and sincerely state
on oath ag follows:

I am the appllcant herein and as such T sm well acquainted
with‘all'facts of the cagse. I am filing this Rejoinder, gtatement é

on behalf of the othsr applicents also.

5. T have Tead a copy of the Reply} statement filed by the

e —

respondents in thig 0.A.I hereby deny all averments made by the
respondents in their Reply gstatement save those that are specifi-
cally admitted herein under.The respondents are put to gtrict:

proof of all such averments.

3. The spplicants humbly gubmit that the respondents fhave cate-
gorically admitted in para 4 of their Reply gtatement [that the

1 gt.applicant herein has been promoted to the post of Postal

e o e T

Asst. in the scale of pay of Rg.,975-1660 (Pre-reviged)| from

31-8-1983 and has been working gd guch since then.Tt %s further
| admitted by them that the applicant had qualified in the Posi-

office and Reilwsy Mail Service (PO & RMS for short) Accountants

e ——

Examn. held in 1989 Tt is also admitied by the respondfnts that
the post of PO & RMS Accountants carry additional respon31b111tles;
asg compaEEred to other Postal Assistants and hence they gre i
paid a special pay of Rs. 90/- per month sand that there is no

geparate cadre for them with distinct pay scale though they ;

carry additional respongibilities . The gpecia ‘g grnte to |
Y ?L_ e /——' !
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higher post if the gsame isg continued to be drawn for 3liyears- and

moIra,.

44 It is further sdmitted by the respondents that the setutory |

I
|
i
|
1
|
| !
will be taken into account for fixation of pay on promotion to
|

rules promulgated under the powers vested under proviso to Article!
309 of the Constitution of India 2nd communicated under| Director-
General, Posts & Tels. letter No.6-26/73-SPB.II dated 30-94976 and
called as ' P&T (Selection Grade Posta)Recruitment Rules,1976
(ANNEXURE.IV of Mein OA) which came into force ZFrom 02-41-1976

herein after called the ' Recruitment Rules' providing !for giving
to : I
(a) those who enmtered as ordinary Postal Assistanfs in the

gcale of pay of R9,975-1660(Pre-mvised) and had put in
ten years of regular service ig that cadre ere|leligible
to be considered for promotion to Lower Selection Grade
(LSG for short) egainst gpefically earmarked posts meant
for them in the scale of Rg.1400-2300 (Pre-revised) and
to the extent of 66-2/3 rd. per cent on the bagis of
SENIORITY cum FITNESS,

(b) the remaining 33-1/3 rd. per cent of the higher posts are
to be filled by SELECTION.

(c) In respect of thoge who qualified in PO & RMS!lccountants

Examn. a diétinct get of rules were prescribed at serial
15 of the said Recruitment Rules providing a block number
of posts duly earmarked exclugively for them., Those who
had put in 10 years of ®srvice in the Postal Asbistants

cadre and passed PO & RMS AccounsSits Exemn, &ere alone
eligible,

|
l
|
|
|
|
|
I
i
|
|
!
|
|
|
|
I
|
i
!
I

In other-words Postsl Assistants who did not pass PO & S Accountan

Exemn., had a separate and distinct channel of promotioni to LSG whil§
those who gualified in the PO & RMS Accountgnts Examn. but continued!
to work as P.As or PO & RMS Accountants had another separste quotai
of posts earmarked for them and for which they were alonL eligible.,
The respondents have categorically admitted in paera 6 0f their

reply statement (concluding sentence) that these Recruitment Rules
have not yet been replaced by another set of recruitment rules,

Hence they continue to be in force till date.

1 FoVEE2L
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For the purpose of promotion from amongst those who qualified in

PO & RMS Examn. and have put in not less than 10 yearé of regular

service bothgvas Postal Assistants and PO & RMS Acccuntanfs,

*he seniority determined as per the year of their p3531ng the PO &
RMS E§amn. will be the criteria. So to sy, those pasging the PO &

RMS Exemn. in a particulsr year would enblock_rank senior to thosge

pagging in subsequent years.Inter-se seniority of thosle pagsing th
PO & RMS Exemm, in the same batch being fixzed according to their
feniority in the Poatal Assistants cadre. These prlnc pleé continu
to be enforceable till now as the Recruitment rules aré étill in
force and not re?eaiedagiy'replaeed by another set of Mberuitment

V
Rules. The applicants who are all qualified ss PO & RMS Accountants

ans whoge sérvice rarticulars as stated in the main OJ4 are not in
dispute are governed by the sasid Recruitment Rules, 1976, It wag
further clarified in DG P&T letter dated 7-1-74 (AHNEXU&E.VII of

Main OA.) that if a genior is left out for want of requisite length

of service in Postsl Asgistant's cadre for being considlred for

LSG Accountants posts ( 1400 =2300 pre-revised scale) and a Junior

is to be considered since the latter has the requisite Length of

gervice, then the rights of the genior have to be considered not-
withstanding the gervice condition in the Poétal Asgistants Grade
by way of grant of necessary relexation to such senior official and
thus bringing him within the zone of congideration.This{pogition
ig also categorically accepted by the respondents in the'I§§§‘§35¥§ng

f 4 para. 8 of their Reply statement. :

5« The applicants further submit that the Dept.of Posts have later
introduced a new scheme of promotion called Time bound one promotion
(TBOP for short)Seheme during.{3983 ,effective from 30-11-83 under
which promotion to the next higher grade is to be considered on
completion of 16 years of service subject to seniority icum fitness.l
This scheme ig not in supergession or raplacement of ‘the statutory
e respondent;

Recruitment Rules,1976 as has been clearly admitted by t

|
themgelves in para 9 their reply statement. The new scheée is only

an additional channel related to length of gervice wherJas the

2
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earlier Recruitment Rules, 1976 are post related. The applicanti

|

in this OA are not seeking promotion under the TBOP, Scheme of

1983 but are claiming promotion under the Statutory Recruitme

Rules, 1976 which continue to be in force even today{
1

6. The applicants are all qualified PO & RMS Accountants ag

1

gtated in para 6.1, of the mein O.A and have alsoc completed more

than 10 years of service in the Postal Assigtent / PO & RMS

Accountants gr@§§? ( Scele of pay of Rs.975-1660-pre

~revised)

and hence fully entitled to be congidered snd promot%d to the

next higher grade of Lower Selection Grade PO & RMS Accoqntants}

in the scale of pay of Re.1400 - 2300 as per the stagutory

recruitment Rules,1976 which are in force till date.|iThis questiow)

came up before the Hon'ble Central Administrative Tribunal,

Principal Bench, New Delhi in 0.A., No.45 of 1991~deéided on
24-2-1995 (ANNEXURE.XXII Page 86 to 93 of Main 0.A{) and a

gimilar relief is claimed by the applicants in this [0.A.Though

t
the respondents admit that the applicants are similerly placed

they plead that they could not extend these benefitsi‘o all

gimilarly placed persons as no follow up directions have been

received from the Director-General, Posts, New Delhﬁ.(?ara 13

of the Reply statement). ?

1

Te The applicants further submit that Sri.B.V.Remshaish who

had passed the PO & RMS Accountants Examn. in 1990 hsd been

promoted to Lower Sekection Grade PO & RMS Accoun@éﬁﬁs
gcale of R8.1400-2300 with effect from 3-7-94 on com%letion of
16 years of service in the Postal Assistant's Grade, ﬁis date of

I
entry being 23-06-1978.In that case, he should be dbemed to have

opted for Postal Assistants grade

in the

RMS Accountants in the scale of Rs.1400-2300 which isiclear—ly

earmarked to be filled by promotion under Recruitmen#
which were post relasted and not related to length of

%
In guch cases, the Recruitment Rules,1976 as clarifieq

No.of corrections: wht—Attestor:
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gervice in P.As cadre should laave been considered by grant of

23 Y:
|
|

in his letter dated 7-1-74 (ANNEXURE VII of Main OA)|jthe cases

of the applicants who had nof put in the requinred‘ length of

necessary relaxation as per Recruitment Rules,1976:0n the other
hand if the promotion of Sri.B.V.Ramanaiah ié aé er the TBOP
scheme, the applicants who are genior to him in the gé & RMS

Accountants Cadre Wy virtue of their paséing the saié exéhn. shoulf
have been considered for promotion as per the orderé lated 8-2~96M
(ANNEXURE. XTI page 68 to 69 Mein 0.4.).Thus the applicanté have 1

been denied consideration of their cases for promotion’ under the k

Statutory rules, 1976 which continue to be inforce evem till date

a8 has beeﬂaﬁeld by the Hon'ble Central Administrative] Tribunal

Principal Bench New Delhi in their Judgement dated 24-2-95 in
0.A.80.45/91 (ANNEXURE.XE@J@f Main OA.) and also denied such

wag duly congidered and promoted to the Lower Sedection Grade

in the scale of pay of Re.1400-2300 and relaxation Lf length

promotion under TBOP Scheme though their junior in the grade x

of service condition as provided under the rules has jbeen unTeasons,

bly denied to them in violation of provigions contained in letter
deted 8-2-96 (ANNEXURE. XI of the Hain OA.). Therefore, the i
rejection of the claim of the applicants for promotioh to the h
next higher caidee of Lower Selection Grade PO & RMS Accounﬁﬁ%ts:

pre- ]
(in the scele o pay of Rs.1400-2300/reviged) under the valid
o

Recruitment Rules,1976 or to give such promotion under the TBOP
gcheme ,1983 from the date their junior has been promoted to the
Lower Selection Grade ( 1400-2300 pre-revised) is hﬁghly-arbitrqig_

diseriminatary, illegal/violative' of the statutoryjirecruitment ]

Rules in force and hence null and void end unsustainable in law !

L AA
most humbly pray this Hon'ble Tribunalﬂzg’set agide |the 1rregula;

)

8. PRAYER: In the circumstances stated ab vetjfha applicants ‘

order of rejection of their claimg as communicated by the reSpon{
in their letters dated 11-8-97 (ANNEXURE.I of Main|OA.) 4-8-97 |

(ANNEXURE,.II of Main OA) and 27-8-97 (ANNEXURE.ITI)lof Main 04,.)
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1 and void and V1olat1ve of the

which are admittedly still in

by declaring the seme as nul

gtstutory Recruitment Rules, 1976
ction to the respondents

force end with & congequential dire

to give the applicants herein the bene:it of judgement dated

in OA.No.45/91 pronounced by the Hon

24-2-1995
Bench of Central Administrative pribunal, New Delhi as
consequential perefite and

'ble Pr{ncipal
the

cents are similarly p¥dced with

appli
h other order of relief or relief

to grant suc g as this Hon'ble J

er in the circumgtances of the case. L

may deem fit and prop

: VERIFICATION: | ‘
L

g/o late R.D. TRkshminarayana Iyyeg, aged about|
f

PO & RMS Accountant, HyderaJ

I, 1.5.Shemma

42 years R/0 Hyderabad , Occupations

bad City Postal pivision, the applican

b
\l

t herein and also duly

authorised by the other applicants in this 0.A do hereby

solemnly and gincerely

gtated above are true end thet they have not suppressed any
f

material fagts peptaining to the
)\
Hyderabad-4,

5'3"1999-

SWORN and §IGNED at Hyderabad
on this ‘5, “Day of Merch, 1999
BEFORE B

(X(ﬂ’? u’:m?xyc
ADVOCATE.
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IN THE CENTRAT ADMINISTRATIVE %EIBUNA!%%
HYDERABAD BENCH AT HYDERABAD.500 004,

0.A.Ho.} 222 of 1997,

BETWEEN:

L.S.Sharma 8/0 Late R.D. Lakshmlnarayana
- Iyyer.
and 2 others. .o APH.IGANTS’.
AND |

1.UNION OF INDIA:Rep.by:

The Chief Postmester-General,
Andhra Pradesh Circle,Hyderabad.1

end 3 others.  '.. RESPONDENTS.

REJOINDER STATEMENT FIEED BY THE

Piled by: Y.AFPALA RAJU,
Counsel for Appllcants.

- — b
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDRABAD j

ORIGINAL APPLICATION NO.1222 of 1997

DATE OF ORDER: lst APRIL, 1999

BETWEEN:

[~

. L.S.SARMA,
RAJINI NATARAJAN (Smt.),

1
2. '
3. V.K.RAVICHANDER. .. APPLICANTS

AND

1. Union of India rep. by
the Chief Postmaster General,
Andhra Pradesh circle,
Hyderabad-500001,

2. The Director of Postal Services,
Hyderabad city Region,

O/o0 the CPMG, A.P.Circle,
Hyderabad 500001,

3. The Sr.Superintendent of Post Offices, !
Hyderabad City Division, ?
Hyderabad 500001, ' :

4. The Sr.Superintendent of Post Offices,

Secunderabad Division, ,
Secunderabad 500 016. .. RESPONDENTS

COUNSEL FOR THE APPLICANTS: Mr. Y.APPALA RAJU

COUNSEL FOR THE RESPONDENTS: Mr.B,NARASIMHA SARMA,Adl.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

JUDGMENT

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN. )

Heard Mr.Y.Appala Raju, learned counsel for the
applicants and Mr.Jacob for Mr.B.Narasimha Sarma, learned

standing counsel for the respondents.
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2. There are 3 applicants in this OA.

They have

joineé as Postal Assistants in the séale of pay of Rs.975-
1660 with effect from 31.8.83, 23.11.81 and 21.11.81
respectively. All the three appliéants had qualified in
the PO and RMS Accountants' examination held in 1989, 1986
and 1987. The applicants submit that there is a scheﬁé for
promotion to the cédre of PO and RMS Accountant in the
|
scale of pay of Rs.1400-2300 for those officials wﬁo had
gualified in the PO &nd -RMS Accountants' examination in
terms of Posts and Telegraphs (Selection Grade ;Posts)
Recruitment Rules, 1976 communicated vide GSR - No.1643
(D.G.Letker No.6/26/73-SPB 11, dated.30.9.76).(Anne#ure Iv
at page 2] to the OA). But the post of PO ahd -RMS
Accountant in the scale of pay of Rs.1400-2300 is to be
filled on the basis of the availability of vacancies from
those who have passed the said examination. The sepiority
of those passed the said examination is as per the year of
examination. All the thfee applicants submit that they had
completed 10 years of service some time between l§9l and
1993, Hence they should have beéh promoted to the scale of
Rs.1400-2300 as per the scheme déted 30.9.76 agafnst the
vacancies that had :arisen in the cadre of PO gnd RMS
Acc&untants (LSG) in the scale of pay of Rs.l400-2300.
Thef complain that one df their junior Mr;B.V.Ramanaiah has
been posted against ‘that post as he had qualiéied for
promotion under TEOP scﬁeme. The case of fhe a&plicant
NO.l was rejected by the impugned order dated. 11.8.97
(Annexure A-I at page 18 to the:OA).. A reading of the
letter indicates that the applicaﬁt requested for ﬁromotion

%? TBOP scheme on par with Shri Ramanaiah. That was

. )




rejected as he had mnot completed 16 vyears of service.
Similarlyr 2nd and 3rd applicants had also submitted
representations which were reijected by Annexures A-1 and A2

letters on the same ground.

3. This OA is filed to set-aside the impugnedéorders
of R-1 issued on 11.8.97, 4.8.97 and 27.8.97 by &emo as
cemmunicated by R-3 and R-4 and for consequeﬁtial-dﬁrection
to the respondents to consider the case of the apﬂlicants
for promotion to the:post of LSG Accountant in accordance
with their seniority;and as per the Recruitment Rules of
197§ from the déte their immediate junioH Shri

B.V.Ramanaiah was promoted, with all conse&uential

benefits.

4. _ The applicants have not completed 16 y%ars of
service for considerafion for promotion under OTBPischeme.
But they submit that there are LSG posts in PO énd RMS
Accountants éadre and those who passed the departmental
examination and completed 10 years of service have to be
promoted'agaigft thosé posts irrespective of the f&ctrthet
whether theyésompleted.lG years of service or not. iBut the
applicants can be promoted againét those pasts ?nly if
there are vacancies earmarked for such promotionL The
respondedts‘ in theif répiy submit that there ?are no
vacancies. The applicants submit that there %ﬁ%%vécancies

but those vacancies were filled by OTBP promotees like Shri

B.V.Ramanaiah and others.

5. If ary employee has been promoted against LSG

post earmarked for PO-and RMS Examination passed carndidates

v
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under OTBP scheme, then the applicants should have
challenged that, so that those posts can be releasgd from
the promoted employe;s’quota and given to the applicants
herein. 'But thererié‘no such challenge placed before us.
fhe applicants submit that one Mr.B.V.Ramanaiah was
promoted against a Hpost which normally goes to the
applicants who have p;séed the departmental examination for
promotion as LSG under 1976 Recrﬁitment Rules. But the
promotion order .of Shri Ramanaiah is not challenéed and
Shri Ramanaiah also is not beforefus to pass any order.

6. We asked tﬁe learned counsel for the applicants
to indicate the vacanéiés that are available againgt which
the applicants can ge promoted in accordance with 1976
Recruitment Rules. The iearned counsel forrthe applicants
coﬁveyed his inabili%y torindicate any‘vacancies. . As the
requndents categorically stated that there are no
vacancies, it is not ,pessible for us to give any direction
favourable to the appliéants herein.. However, in order to
ensure that the applﬁcahts convey their case in a proper
way Lo the respondenﬁs ﬁo get their relief, we are of the

| :

opinion that the applicants may now, if so advised, submit
a detailed representation indicatiﬁg the'vacéncies for them
to be promoted as LSG in the scale of pay of Rs.1400-2300
in accordance with 1976 Recruitment Rules and if. such a

own

representation is rec¢eived, we have no doubt in,mind that

the respondents wi{l pass. appropriate order considefing the

. . oy : .
various points to.bhe_nmade in their representation.

L
7. In the result, following direction is given:-

|
L, |
The applic?nts, if so advised, may submit a
i
| :
detallgd representation to the respondent-authorities for

N B i
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considering their cas? against the vacancies whi@h.'hadg'

arisen after they - ha&} completed 10 years of serv%ce for‘f
2-

promotion as LSG in the scale of pay scale of Rs. 1400 23001‘L

under the Recrultment .Rules, 1976. If spch a-

i

representatlon is rerelved, the respondents should disposeh'fﬂ
h ‘

of that representatlon ‘*within fhree months from the dare of,,ﬂ
. % H -

receipt of a copy of t?at representatlon.

4

8. The OA is ordered accordlngly. No ordeﬂ'es to

i'
' i (R. RANGARAJAN)
_ ‘f L
/ .
. DATED : lst APRIL, 1999

MEMBER (ADMN )
Dictaﬁed in the open court é%wﬂw
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Cogy to: ! . FSTAMAL TIND COURT
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